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HIGH COURT FORIHE STATE OF TELANGANA
(Special Originat .lrrGaictioni'

WEDNESDAY, TH^E. THIRTY FIRST DAY OF DECEMBERIWo THOUSAND AND nrurr.rri rI'E--,:,",

[ 3488 ]

AT HYDERABAD

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
THE HoNouRABLE snLlrut,cE G.M. rr,roFrruDDrN
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40005 of 2025

...RESPONDENTS
Petition under Article 226 of the constitution of lndia praying that in thecircumstances stated in the affidavit filed therewithj the High Court may bepleased to issue an appropriate writ, order or direction more ,.**rlr,, ;;";;the nature of wRlr oF MANDAMUS holding that the notice issued (JAo) by ZnoRespondent under section 14g Dated. z3to4t2o22 vide DIN No.

Between:

Sri venkata Laxmi Motoros, tup. Pv Proprietor Racharta Karnalakar Rao S/o.mar'ft ,akshmi K;i#;'Agdd Fbo;i 6"0;"3r", g"". Businbis Rto. 1_2_i;H;";;,1.5"?11tff FAt%?#:xi,ksgf,+#i1,1rg7#asoszr3,

AND ...PET!TIoNER

1. Assessment 
-u-r,i!, Nationar Faceress Assessmert centre, rncome Tax

L"#3#E?,,i 
" 

Xl,X ti?#1,'rJ?ii;!; ;otsr" 
il.'fi X l, a o i,, ; ;., F r 

" " 
i I E _ R a m p.

2' The rncome t% -officer, ward,J.^gyivgpeu Suryapet-rncome Tax office,K ri s h n a N a s a r c o lo n v, 
-s 

L rvai e t_ s o a ri i iii;"gl n,
3' 

H:isirit'tfla, Represent bv Secretary Ministry of Finance Norrh Brock, New



ITBA/AST lst148-112022-2311042830964(1)for the Assessrnent Year 2}15-16and

the consequential order passed by the 1st respondent u/s' 147 'r'w's 144 read

with section 144Bof the lncbme-tax Act Date of Order 2OlO2l2O24' DIN'

ITBA/AST t}t147t2}2g-24t1061165924(1) for the Assessment Year 2015-16', as

arbitrary, illegal, bad in law, void ab initio, violation of principles of, nltural justice

apart from violation of Articles 14,19 (rxg) and 265 of constitution of lndia apart

from being violative of provisions of section 148A and section 149 of theAct and

also contrary to the circular issued by cBDT and provisions of section 151A of

the Act, and consequently set aside the order passed by 1st Respondent u/s'

147 r.w.s 144 read with section 144Bof the lncome-try Act Date of order

2,OlO2l2O24, DlN. ITBA/ASTtst147t2o23-2411061165924(1) for the Assessment

Year 2015-16and all consequential proceedings pursuant thereto'

lA NO: 1 OF 2025

Petition under Section 151 cPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

stay all further proceedings, including any recovery, pursuant to theorder passed

by the 1st Respondent u/s. 147 r.w.s 144 read with section 144Bof the lncome-

tax Act Date of order 20.02.2024, DtN. |rBA/ASTlst147t2o23-2411061165924(1)

for the Assessment Year 2}15-7franffiay-of-Demand notieeunder section 156 -

Dated.20.o2.2024videDlNNo.ITBA/AST/S/156t2o23-2411061166008(1)for

the Assessment Year 2015-16, pending disposal of the writ petition'

Counselfor the Petitioner: SRI THANNERU CHAITANYA KUMAR

counselfor the Respondent No.1 & 3: SRI N.BHUJANGA BAO,
DEPUTY SOLICITOR GENERAL OF INDIA

counsel for the Respondent No.2: Ms. B.SAPNA REDDY, Sr. SC FOR lT

Between

Y?:r{%i,ifl 3',I:*'/3,,*#,i#l}Tr$3fi 3,33[??i'cr",,igkFrt']1"'=
Fllo.

...PETITIONER
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AND

1. lncome Tax Officer, Ward 1, Kothagudem lncome Tax Office, 6-12-38,
Ganesh Temple, Main Road, Kothagudem, Andhra Pradesh - 507101

The Principal Commissioner of lncome Tax ll, Hyderabad, lncome Tax
Towers, A.C. Guards, Hyderabad-500004

The National Faceless Assessment Centre, lncome Tax Department, Ministry
of Finance, Govt. of lndia, New Delhi

Union of lndia Ministry of Finance, Rep. by its Secretary, 166-8 North Block,
New Delhi 110 001

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, th'e High Court may be

ple'dsed to

(i) issue a Writ, Order or Direction more particularly, one, in the nature of Writ

of Mandamus, declaring the action of the Respondent No.1 in passing an

Order u/s. 148A(d) dated 29.04.2022, issuing Notice u/s. 148 dated

29.04.2022 calling for return of income for A.Y. 2018-19, assessment

order dated 23.01 .2024 and subsequent proceedings as illegal, arbitrary,

bad in law and violatiVe of Articles 14, 19 and 265 of the Constitution of

lndia and

(ii) Set aside the Order passed u/s. 14BA(d) daled 29.04.2022, Notice issued

u/s. 148 daled 29.04.2022 calling for return of income for A.Y. 2o18-'lg,

assessment order dated 23.O1 .2024 and_any consequent proceedings as

lacking in jurisdiction.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

grant an interim stay on the operation of Order passed u/s. 148A(d) dated

25.04.2022, Notice issued u/s. 148 of lncome Tax Act, 1961 by Respondent No.1

dated 29.04.2b22 calling for the return of income of the' Petitioner for A.Y. 2018-

't 9, assessment order daled 23.01 .2024, and further stay all consequential

proceedings lnitiated or contemplated by the Respondents, pending disposal of

the writ petition.
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Counsel for the Petitioner: SRI P.SOMA SHEKAR REDDY

Counsel for the Respondent No.1 to 3: SRI K.SUDHAKAR REDDY,
Sr. SC FOR lT

Counsel for the Respondent No.4: SRI N.BHUJANGA RAO,
DEPUW SOLICITOR GENERIAL OF INDIA

o
Between:

Mohammed Kaleem, S/o. Mohammed Yousuf,
17-2-916, Rein Bazar, Yakutpura, Hyderabad - 5

Aged about 51 years, R/o.
OOO23 PAN ATKPK16OsF

...PETITIONER

AND
1 Assessment Unit, lncome Tax Department, National Faceless Assessment

Centre Govemment of lndia, Jawaharlal Nehru Marg, Block B, Press Enclave,
Savitri Nagar New Delhi - 110002

lncome Tax officer, Ward-'|3(1 ), Hyderabad Aayakar Bhawan, Opp
L.B.Stadium Basheerbagh, Hyderabad - 500004

3. Union of lndia, Rep. by its Secretary, Department of Revenue, Ministry of
Finance, North Block, New Delhi - 'l 10001

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue Writ Order or Direction more particularly in the nature of Writ of

Mandamus declaring the impugned Assessment Order having DIN No.

ITBA/AST/S/14712025-2611082719379(1) dated 18-11-2025 issued by lst
respondent, impugned order dated '16-04-2024 passed u/s 148A (d) and

impugned notice dated 16-04-2024 u/s. 148 passed by 2nd respondent for

A.Y.2O2O-21 as being arbitrary, illegal, unjust, without jurisdiction and violative of

Articles 14, 19 (1) g and 265 of Constitution of lndia and consequently set aside

the same and all consequential proceedings.

lA NO: 1 OF 2025

Petition under Section '151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay the disputed demand of tax, interest and penalty by the impugned

Assessment Order having DIN No. ITBA/AST/S/147t2O25-26t1O82719379(1)

2
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dated 18-1 1 -2025 issued by 1 st respondent for A.Y .2O2O-2'l and all further

proceedings, pending disposal of the writ petition.

Gouhsel for the Petitioner: SRI MD.SHABAZ

Counsel for the Respondent No.3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

Counsel for the Respondent No.1&2: SRt K.SUDHAKAR REDDY, Sr. SC FOR lT

Between:
Madhavi Raju, Wo Dr. Parthasarathy Raamqju,.Age{ Abo-u-! 54^Years, Occ-
Business, ti.No.6-3-t t t9, Flat No.201, A Block Aditya Elite, somajiguda'' Hyderabad-500033,Telangana,lndia

...PETITIONER

AND
1. The Commissioner of lncome Tax, Circle 6(1) lT Tower, AC Guards, Masab

Tank, Hyderabad Telangana-500004

2. Assessment Unit, National E-Assessment Centre, lncome Tax Department,
New Delhi.

.,.RESPONDENTS

Petition under Article 226 ot lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, direction or order in the nature writ of CERTIORARI or

any other appropriate writ application or order under Article 226 of lhe

constitution of lndia calling for the records on the file of the 1st Respondent and

quash the lmpugned Order in DlN. ITBA/ASTI Fl148A12024-2511064042968(1)

passed under clause (d) of section 148(A) of the Act dated 10.04.2024 passed

by the 1st Respondent for the Assessment Year 2017-18 and the consequential

lmpugned notice in Din & Notice No. ITBA/AST/51148-'112024-251'1064043049(1)

daled 10.04.2024 uls 148 of the lncome Tax Act 1961 , passed by the 1st

Respondent for the Assessment Year 2017-18 as illegal and not in accordance

with law.
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lA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings, pursuant to the lmpugned notice in ITBA/AST/S/148

_112024-2511064043049 (1) under section 148 of the Act Daled 10.04.2024

passed by thelst Respondent for the AY.2017-18 pending disposal of the writ

Petition and thus render justice.

Counsel for the Petitioner: SRI K.GOVINDA RAO

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SC FOR tT

Between:
Syeda Raisa Begum, Wo. Khaja Mohammed lradat Ullah Siddiqul, Aged
about 47 years, Occ. Homemaker, Fl/o. Plot no.5, Kohinoor Enclave, Alkapoor
Road, Neknampur. Rajendra Nagar Mandal, Hyderabad-500089 Telangana,
lndia PAN:BJEPB031BL, Assessment Year 2015-16

...PETITIONER

AND
1 Assessment Unit, National Faceless Assessment

Department, Ministry of Finance, Room No. 401,
Jawaharlal Nehru Stadium, Delhi - 110 003.

2. The lncome tax officer, Ward 14(1 ), Hyderabad/ lT TOWER, AC Guards,
Masab Tank, Hyderabad-500004, Telangana

3. Union of lnCia, Represent by Secretary, Ministry of Finance, No(h Block, New
Delhi-1 10 001

.,.RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 2"d

Respondent under section 148 Dated. 13 04.2022 vide DIN No.

ITBA/AST/S/1 48_1 12022-231 1 0427 38044(1 )for the Assessment Year 2O1 5-1 6

and the consequential order passed by the 1st respondent uls. 147 r.w.s 144

read with section 1448 of the lncome{ax Act.Date of Order 22.02.2024, DlN.

ITBA/AST/S/14712023-2411061343295(1 ) for the Assessment Year 2015-16, as

Centre, lncome Tax
2nd Floor, E-Ramp,

\\ oTEP il
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arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice

apart from viotation of Articles 14, 19 (1 xg) and 265 of constitution of lndia apart

from being violative of provisiohs of section 148A and section 149 of the Act and

also contrary to the circular issued by CBDT and provisions of section 151A of

the Act, and consequently set aside the order passed by 1st Respondent u/s.

147 r.w.s 144 read with section 144Bot the lncome{ax Act Date of order

22.02.2024, DlN. ITBA/ASTtst147t2o23-241106,1343295(,1 ) for the Assessment

Year 2O15-16and all consequential proceedings pursuant thereto'

IAN F 2025

. Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

stay all further proceedings, including any recovery, pursuant to theorder passed

by the 1st Respondent uls. 147 r.w.s 144 read with section ',|448 of the lncome-

tax Act Date of order 22.02.2024, DIN:ITBA/ASTlsl14712023-2411061343295(1)

for the Assessment Year 2}15-16and stay of Demand notice under section '156

Dated. 22.02.2O24 vide DIN No. ITBA/AST/S/',15612023-241',1o61343327(1) for the

Assessment Year 2015-16, pending disposal of the writ petition'

Counsel for the Petitioner: SRI THANNERU CHA]TANYA KUMAR

Counsel for the Respondent No.3: SRI N.BHUJANGA RAO,
DEPUW SOLICITOR GENERAL OF INDIA

Counsel forthe Respondent No-1&2: Ms. B.SAPNA REODY, Sr' SC FOR lT

Between:
M/s. The La
Pitla Shivaji,

AND

roe Sized Cooperative Society Limited, rep. by its Secretary, Mr'
Fothangal, Koiagiri, Nizamabad-503 207.

...PETITIONER

1. Assessment Unit, lncome Tax Department, National e-Assessment Center,
n""m-flo.+Of , 2rib noor, E-Ramp, Jawaharlal Nehru Stadium, New Delhi-110
003.

2. Commissioner of lncome Tax, Appeal, ADDUJCIT (A)-'10, Mumbai'

3. lncome Tax Officer, Ward-1, Aayakar Bhavan, 6-2-15613, Subhash Nagar,
Nizamabad-503 002.

E?I' F] IIN
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4. lncome Tax Officer, Ward - 7(1), Signature Towers, Serilingampally (M),
Hyderabad-soo 084.

5. Principal Chief Commissioner of lncome Tax, Andhra Pradesh and
Telangana, Hyderabad 10-2-3, Room No.922, 9th Flool 'B' Block, lT Towers,
AC Guards, Hyderabad-s00 004.

6. Union of lndia, rep. by its Secretary, Ministry of Finance, Govemment of lndia,
3rd Floor, Jeevan Deep Building, Sansad Marg, New Delhi- 110 001.

...RESPONDENTS

Petition under Article 226 ot lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate writ, order or

direction lo setaside penalty order under Section 271F daled 07.O9.2O22,

Section 271(1)(c) dated '19.09.2022 and Section 2718 dated 2O.O9.2O22 and

confirmed in appeal by the 2nd Respondent vide appellate.order dated 6.a.2025

as being in violation of the faceless assessmenl procedure prescribed by the

Government of lndia and falling foul of the judgement of this Hon'ble Court in

WP.25903 ot 2022. The assessment order levying income tax corresponding to

the impugned penalty has already been set-aside by this Hon'ble Court in Writ

Petition No.31894 on 11.11.2O25.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

grant interim stay of all further proceedings pursuant to the impugned penalty

order as rectified by order daledo3.O2.2O23 for the assessment year 2O16-17,

pending disposal of the Writ Petition as otherwise the Petitioner will be put to

severe loss and hardship.

Counsel for the Petitioner: SRI S.VIJAY ADITHYA

Counsel for the Respondent No.1 to 5: Ms. J.SUNITHA, Sr. SC FOR lT

Counsel for the Respondent No.6: SRI N.BHUJANGA RflO,
DEPUTY SOLICITOR GENERIAL OF INDIA
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Between:
Amin Bhai Shokat Mardhani, S/o Shokat MardhaniAged about 49 years, Occ.
Business 2-4-461,1220, , Happy Homes Upparpally, Rajendra Nagar
Hyderabad-500048

j...prrrtoneR

AND

1. lncome Tax offic_er, circle - B(1), Hyderabad Signature Towers, Kondapur
Hyderabad- 500084

2. ]he Priqcipal chief copmissioner of lncome Tax, AP & TS, 10th Froor, c-
Block, l.T.Towers, 10-2-3, A.C.Guards, Hyderabad -500004

3. Assessment Unit, National Faceless Assessment centre, lncome Tax
Department,. Ministry. of Finance, Room No. 401, 2nd Floor, E- Ramp,
Jawaharlal Nehru stadium, Delhi -1 10003.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more particularly one in the nature of
writ of Mandamus, declaring the Assessment Order dated 01lO2t2OZ4 passed by
the 3rd respondent u/s 147 rlw section 1448 of the lncome Tax Act for A.y.
2017-18 vide DIN No. !rBA/AST/s1147t2}23-24t10603S0928(1) and the noticeu/s 148 dated 3oto3l2o23 vide DrN No.rrBA/AST/s/1 4B_1t2a22-
23110517106s7(1), issued by the JAo (1st Respondent) instead of FAo (3rdRespondent) as void, illegal and contrary to the principles of Natural Justice.

lA NO: 1 OF 2025

Petition under Section 151 cPc praying that in the circumstances statedin the affidavit filed in support of the petition; the High Court may be pleased tostay all further proceedings pursuant to the Assessment order dated 01.02.2024passed by the 3id respondent u/s 1 4T rlwsection 144Bof the rncome Tax Act forA'y 2016-17 vide DrN No. ,,BA/AST/ sttqtt),oz,r_r0,r060380928(1), 
pendingdisposal of the writ petition.

Gounsel for the petitioner: SRI pARIKSHITH 
KUTUR

Counset for the Respondents: Ms. J.SUNITHA, Sr. SC FOR lT

i

;
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Between:

AND

Amin Bhai Shokat Mardha
Business, 2-4-46111220,
Hyderabad-500048

ni,.S/o Shokat Mardhani, Aged about 49 years, Occ
Happy Homes Upparpally, Rajendia Nagar

.PETITIONER

1. lncome Tax officer circle - 8(1), Hyderabad signature Towers, Kondapur
Hyderabad- 500084

2. Jfe.Pflcigal chief commissioner of rncome Tax, Ap & TS, 10th Ftoor, c-
Block, l.T. Towers, 10-2-3, A. C. Guards, Hyderabad -SOOOO+ 

'

3. Assessment Unit, National Faceless Assessment Centre lncome Tax
Department, Ministry of Finance Room No. 401, 2ia rnoi,-'e-namp
Jawaharlal Nehru Stadium, Delhi- 110003

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue a writ, order or direction, more particularly one in the nature of

Writ of Mandamus, declaring the Assessment Order dated 09.O5'2023 passed by

the 3rd respondent u/s 1 47 rlw section 1448 of the lncome Tax Act for A'Y'

2o13-l4videDlNNo.ITBA/ASTlsl147t2o23-2411o52673432(1)andthenotice

u/s148dated31.o7.2022videDlNNo.|TBAJASTtut148_112o22-231
1044376940(1),issuedbytheJAo(lstRespondent)insteadofFAo(3rd
Respondent)asvoid,illegalandcontrarytothePrinciplesofNaturalJustice.

IA NO: 1 OF

petition under Section 151 cpc praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

stayallfurtherproceedingspUrsuanttotheAssessmentorderdated09.05.2023

passedbythe3rdrespondentu/sl4Trtwsectionl44BofthelncomeTaxActfor

A.Y2013-l4videDINNo.ITBA/ASTlsl147t2o23-24t1o52673432(1)andmay

paSSsuchotherorder(s)astheHon,bleCourtdeemsfitandproperinthe

interestsofsubstantialjustice,aSotherwisethePetitionerwouldbeputto
irreparable loss and serve injury'

Gounsel for the Petitioner: SRI PARIKSHITH KUTUR
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Counsel for the Respondents: Ms. J,SUNITHA, Sr. SC FOR lT

Renukadevi Vennam, Wo. Late. Laxmi Naraya
Housewife, Fl/o. H.No. 7-1-2271228, Maruthi
Secunderabad - 500 003, Telangana.

na, aged 64 years, Occ.
Nagar, Monda Market,

...PETITIONER

AND
1. Assessment Unit, lnqome Tax Department National e-Assessment Center,

New Delhi, Room No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 1't0 003.

2. The lncome Tax Officer, Ward 1

Guards, Masab Tank, Hyderabad -
0(1)
500 , Telangana.

, 10-2-3, l.T.Towers, AC

3

Petition under Article 226 oI the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or

Direciion, declaring that,

a. the order passed by the 1st Respondent, u/s 147 rlw Sec. 1448 of the lncome

Tax Act, 1961, dated 12.01 .2024, bearing DIN and Notice No..

ITBAiAST/S/14712023-2411059678152('l), for the Assessment Year 2016 - '17

and

b. the consequential penalties, levied u/s 271F and 271(l )(c) of lncome Tax Act,

1961, dated O4lOOl2O24 and 11.06.2024 vide DlN. Nos. ITBA/PNLlFl271Fl2O24-

251 1 065381 876, ITBA/PNL/F 127 1 (1)(c)12024-25l1 065540399(1 ),

as arbitrary, illegal, bad in law, void-ab-initio, violative of the principles of natural

justice, apart from being violative of Articles 1a, 19(1Xg) and 265 of the

Constitution of lndia and Sec 14BA of the lncome Tax Act, 196'l , and to

consequently set aside the same in the interests of justice.

The Principal Cheif Commissioner of lncome Tax -1, Hyderabad, 10-2-3,
LT.Towers, AC Guards, Masab Tank, Hyderabad - 500 004, Telangana.

...RESPONDENTS

o 0 10
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Petition under section 151 cPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

stay all further proceedings, including any recovery, pursuant to the order passed

bythe2ndRespondent,u/s14BofthelncomeTaxAct,1961,dated17,08.2023,

bearing DIN and Notice No. ITBA/AST/S/148-112O22-2311O50900035(',1), forthe

AssessmentYear2o16.lT,pendingdisposaloftheaboveWritPetition.

Counsel for the Petitioner: SRI A.V.A.SIVA KARTIKEYA

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr' SG FOR lT

Centre, lniome Tax
2nd Floor, E-RamP,

Between:- 
"*:r rfi*???lil1iJ,1,38:,',3 

H'SI',i"Xfl 3', iriiliEgSSlI#'3#tultPil
Shiva Kumar, S/o. Sri A. Rama SwamY

...PETITIONER

AND

1. Assessment Unit, National Faceless Assessment
Deoartment. MiniStrv of Finance, Room No. 401,
Jawaharlal Nehru Stedium, Delhi 1 't 0 003

2. The lncome Tax Officer, Ward - 1, lncome Tax Office, DEO Office Road'
Mahabubnagar - 509001 , T.S.

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to pass an order or direction, especially one in the nature of wRlT oF

MANDAMUSholdingthatthenoticeissuedbythe2ndRespondentdated
l2.O4.2024issuedundersectionl4SoftheActwithDlN&Notice
No.|TBA/AST/S I 1 4812024-251 1064051 771 (1 ) for the assessment year 2020-21,

as being without jurisdiction, illegal, arbitrary and passed in gross violation of

principles of natural justice without application of mind, and consequently set

aside the same.

oo
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tA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumslances stated

in the affidavit filed in support of the petition, the High Court may be'pleased to

stay all further proceedings pursuant to issuance of notice u/s.148.of the Act by

2nd Respondent dated 12.04.2024 for the assessment year 2O2O-21, pending

disposal of the writ petition.

Counsel for the Petitioner: SRI A.V.RAGHU RAM

Gounsel for the Respondents: SRI K.SUDHAKAR REDDY, Sr. SC FOR lT

Between:
Chandravathi Parchuri; D/o. M.Subba Rao, Aged about 64 years, Occ-
Business, B-2-2931821J-111l9, P.no 9-111, R.No.77 Jubilee hills, Hyderabad
500033, Telangana

...PETITIONER

AND
'1. The Principal Chief Commissioner, lncome Tax, AP & TS, AC Guards,

Hyderabad, T.G.

2. Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance, Room No. 4O1 , 2nd Floor, E- Ramp,
Jawaharlal Nehru stadium, Delhi - 110 003.

3. The Deputy Commissioner of lncome Tax, Circle- 8('l ), Hyderabad Signature
Towers Telangana.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ Order or Direction more particularly one in the nature of

MANDAMUS, declaring the Orders dated 01lO4l2O22 wilh DIN and Notice No.

ITBA/AST/F/148A12022-231 1042412983(1) passed by the 3rd Respondent for

the Assessment year 2015- 2016 as being illegal, arbitrary, Without jurisdiction,

bad in Law and violative of CBDT circular No. 18t2022 daled 29to3t2022 and
provisions of Section 151A of the Act, consequen y set aside the notice under
section 148 dated o4lo4l2o22, Assessment order dated 221o3t2o24 with DlN.
,TBA/AST/S/'147t2O23-24t1O63131004(1) under section 147 r.w.s 144 r.w.s 1448
of the lncome Tax Act, 196'l and penalty orders dated 261Ogt2024 and

o
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1611012025, Under Section 147 r.w.s 144 r.w.s 1448, uls. 271F and uls.

271(1Xc).

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circum5tances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

grant interim direction to grant stay on any further proceedings, pending disposal

of the writ petition.

Counsel for the Petitioner: SRI PARIKSHITH KUTUR

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FOR lT

ffi IiEEtrTrTiOfi iTNOTmTTTrc,Ef, 0m

Between:
Mardhani Shokat Bhai, S/o Habeeb Bhai,
Business, 2-4-46111220, Happy Homes,
Hyderabad-5O0048

AND

1

Aged about 72 years, Occ-
Upparpally, Rajendra Nagar,

...PETITIONER

lncome Tax Officer, Circle - 8(1), Hyderabad, Signature Towers, Kondapur
Hyderabad- 500084

The Principal Chief Commissioner of lncome Tax, AP & TS, '1Oth Floor, C-
Block, l.T.Towers, 10-2-3, A.C.Guards, Hyderabad -500004

3. Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance Room No. 40'l , 2nd Floor, E-Ramp
Jawaharlal Nehru Stadium, Delhi- 1 10003

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue a writ, order or direction, more particularly one in the nature of

writ of Mandamus, declaring the Assessment order dated 26.03.2024 passed by

the 3rd respondent uls 147 r/w section 144E_ of the lncome Tax Act for A.Y.

2016-17 vide DIN No. ITBA/ASTlsl14712023-24/1063392598(1) and the notice

u/s148dated25.o3.2o23videDlNNo.ITBA/AST/S/148_112022-
23t10513O3225(1), issued by the JAO (1st Respondent) instead of FAO (3rd

Respondent) as void, illegal and contrary to the Principles of Natural Justice.

2
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tA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings pursuant to the Assessment Order dated 26.03.2024

passed by the 3rd respondent u/s 147 rlw section 144B of the lnccjme Tax Act for

A.Y 2016-17 vide DIN No. ITBA/AST/5114712O23-24/1063392598(1) and may

pass such other order(s) as the Honorable Court deems fit and proper in the

interests of substantial justice, as othenvise the Petitioner would be put to

irreparable loss and serve injury.

Counsel for the Petitioner: SRI PARIKSHITH KUTUR

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FOR tT

Between:
Kotra Bharath Kumar, S/o. K. Venkateshwarlu, Aged about 3gyears, Occ
Business, 21-17o Jadcherla, Girls Collage Road Ja'dcherla, Mahibubriagar,
509301, Telangana, lndia

...PETITIONER
AND

1.

2. Assessment llnit, National Faceless Assessment Centre, lncome Tax
?:p.:Ilgll, Ministry..of F_lnqnce, Room No. 401, 2nd FI6or, E_ Ramp,Jawananat Nehru stadium, Delhi _ 110 003..

3. The Deputy Commissioner of lncome Tax, Circle_ g(1), Hyderabad SignatureI owers, Telangana.

The Principal Chief Commissioner, lncome Tax, AP and TS, AC Guards,
Hyderabad, T.G.

...RESPONDENTS

Petition under Articre 226 0f rhe constitution of rndia praying that in thecircumstances srated in the affidavit fired therewith, the High court may bepleased to issue a writ order or Direction more particurarry one in the nature ofMANDAMU.' decraring the notice dated 30-03-2024,with DrN & Notice No.,rBA/AST/S/ 148-1/2023- 2411063729978('1) passed by the 3rd Respondent forthe Assessme nt year 2020-2021 as being iregar, arbitrary, Without jurisdiction,bad in Law and viorative of .BDT circurar No. 1812022 dated 2g-03-2022 andprovisions of section 151A of the Act, conseguen,y set aside the notice under

o
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section 148 dated 30-03-2024,, Assessment Order dated 09-O1-2025 with DlN.

ITBA/AST/S/147t2O24-25t1O72035336(1) under section 147 r.w.s 144 r.w.s 1448

of the lncome Tax Act, 1961 and penalty orders dated 23-07-2025 & 25-07 -2025,

Under Section 272A(1Xd) & 271AAC(1).

lA NO: 'f OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

grant interim direction to grant stay on any further proceedings, pending disposal

of the writ petition.

Counsel for the Petitioner: SRI PARIKSHITH KUTUR

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FOR tT

wR-lT{P.ETlTtoNlNO::3-8t91roF*I02s

Between:

Vidyasagar Parchuri, S/o. P.V. Narsaiah, Aged about..68years, Occ..gy:'ff.t:
B-2-2s3t82ti-111/e, P:ri;.6-11i,'Cffi:;rr'ffiri2iJ rr-ir-rs,' Hv.i"'a6,0- soooaal
Telangana

...PETITIONER

AND

1. The Principal Chief Commissioner' lncome Tax' AP and TS' AC Guards'

Hyderabad, T.G.

' B:'"?i'#":{ll Hl}ll;,,}'l?TiL"l":::'."{;^",i'1,"":'T3il 

"#'ii;"1:Ha"lili#;;;i;'iit"iiru itdoium, Derhi- 110 003'

3. The Deputy Commissioner of lncome Tax, Circle- 8(1), Hyderabad Signature

Towers Telangana 
"'RES'.NDENTS

PetitionunderArticle226ol|heConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a Writ Order or Direction more particularly one in the nature of

MANDAMUS' declaring the Orders daled 07-04-2022'with DIN & Notice No'

ITBA/AST/F/1 4 BAt2O22-23t1O4261 0841(1 ) passed by the 3rd Respondent for the

Assessment year 2015-2016 as being illegal' arbitrary' Without jurisdiction' bad

in Law and violative of CBDT Circular No' 1812O22 dated 29-03-2022 and



t7

provisions of Section 15tA of the Act, consequently set aside the notice under

section 148 dated 07-04-2022, Assessment Order dated 28-.03-2024 with DlN.

ITBA/AST/S/14712023-241'1063580577(1) under section 147 t.w.s 448 of the

';;ir:;ri";i:t' 1e61 and penartv orders dated 12'06'2024' Under Section

NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

grant interim direction to grant stay on any further proceedings, pending disposal

of the writ petition.

Counsel for the Petitioner: SRI PARIKSHITH KUTUR

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FOR lT

en:
Hari krishna Prasad Banka, S/o. Sri Ramulu about 61 years, Occ. Business,
Flat No.208, H. No. 1-2-5241A, SagarApartments, Dorialguda, Hyderabad -
500029, Telangana.

...PETITIONER

AND
Assistant Commissioner Of lncome Tax, Circle- 13(1), H
Bhawan, Opp. L.B. Stadium, Basheerbagh,
Email:Hyderabad.lTOl 3. 1 @incometax.gov.in

r

...RESPONDENTS

Petition under Article 226 ol the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more Particularly one in the nature of

Writ of Mandamus, declaring the notice u/s/48 dated 2810312024 vide DIN

No.ITBA/AST/51148_1 12023- 24l1063566534(1 ) issued by the JAO (Respondent)

instead of Faceless Assessing Officer (FAO) for A.Y.2O2O-21 as void, illegal and

contrary to the provisions of lncome-tax Act and contrary to the Constitutional

Provisions including Principles of Na.tural Justice.

aE[ITI 3 THI 3 5,I
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IA 10F

Petition under section 1sl cpc praying that in th6 circumstances stated
in the affidavit filed in support of the petition, the High court may be preased to
stay ail further proceedings pursuant to the notice u/s 148 dated 2sto3t2o23 vide
DIN No. ITBA/AST/S/148_,12O22-23t1OSj306583(1) issued by the 1st
Respondent (JAo) instead of Faceress Assessing officer (FAo) for A.y. 2016-
1 7, pending disposat of the subject writ petition.

Counsel for the Petitioner: SRI T.V.L.

Counsel for the Respondent: SRI K.S

NARAS]MHA RAO

UDHAKAR REDDY, Sr. SC FOR lT

Between:

AND

Mardhani Shokat Bhai. S/o Habeeb Bhai, Aged about 72 years, Occ.Business. 2-4-46nl22d nappi--noml;'Ljpf;rp"Ity, naienara -'NigJi
Hyderabad-500048

...PETIT]ONER

1 . lncome Tax Officer Circle - g(1), Hyderabad Signature Towers, KondapurHyderabad- 500084

2. The.PrincEal Chief Commissioner of lncome Tax, Ap and TS, 1Oth Floor, C_Block, l.T.Towers, 1 0-2-3, A.C.Guards, Ht;;;"'b;j -sooOOa

3. Assessment Unit, National Faceless Assessment Centre lncome TaxDepartment. Ministrv of Finance R;or-N;:"4ir, 2"d' Fnoi"'E_"n"ri6Jawahartat Nehru Stidium, Oettriif oo-05 
' ''"

...RESPONDENTS

Petition under Article 226 of lhe constitution of rndia praying that in the
circumstances 'stated in the affidavit filed therewith, the High court may be
pleased to issue a writ, order or direction, more particularly one in the nature of
writ of Mandamus, declaring the Assessment order dated 2g.o4.2023 passed by
the 3rd respondent uls 147 r/w section 1448 ol the lncome Tax Act for A.y.
2015-16 vide DIN No. lrBA/AST/st14il2023-24t10s2s,16142(,t) and the notice
u/s 148 dated 30.O7.2022 vide DIN No. ITBA/AST/M/148_1t2022_
2311044376638(1), issued by the JAO (.tst Respondent) instead of FAO (3rd
Respondent) as void, illegal and contrary to the principles of Natural Justice.

3 o o
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NO:

Between:
Mr. Kasiredd
Karmanghat,

t9

ARIKSHITH KUTUR

ner would be Put to

Petition under Section 151 CPC prayi ng that in the circumstances stated

in the affidavit filed in support of the petition , the High Court may be Pleased to

stay all further Proceed ings Pursuant to the Assessm ent Order daled 28'04'2023

passed bY the 3rd resPo ndent u/s 147 rlw section 144B of the lncome Tax Act for

A.Y 2015-16 vide DIN No' ITBA/AST/S/1 47 12023-241 1 052516142(1'1 and may

pass such other order(s) as the Hon'ble Court deems fit and ProPer in the

interests of substantial justice'

irreparable loss and serve injury'

Counsel for the Petitioner: SRI P

as otherwise the Petitio

Counsel for the Respondents: Ms' J'SUNITHA' Sr' SC FOR lT

hy""Jj3!&"-g3,.b9ili3lfla;ff 
shavendraNasar'RoadNo'2'

...PETITIONER

D

?ft 
:f fm1Tls'#:T&l?lo'Ft?TlE.?iaffi 

l'",:*,",.ffi:"i''#ii':8"'?'1tr

' *il!::ffi .]?liSJLT:bgS5'#.'l lL, fJ;I3: 
Bhava n o pposite LB Stad i u m'

.+:i"iJlX"B3,"%TTi:".':il%,$llir?"#""0"!"I;toBdlii?'3f a"li"*merax
...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying 
'n" 'l '::

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ' Order or

Direction, decraring the Assessment order passed by the 1st Respondent, u/s

147 rtwsec. 144 r/w Sec' 1448 olthe Income Tax Act; 1961' dated 2610912025'

bearing DrN. 
',BA/AST 

lsr147r2o2s-26/i081239680(1) for the Assessment Year

2O2O-21,as arbitrary, illegal' bad in law' void-ab-initio' violative of the principles

oaf{.:o
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of natural justice apart from being violative of Articles 1a, 19(1Xg) and 265 of the

Constitution of lndia and Sec. 1484 ;f the Income Tax Act. 1961 , and

consequently set aside the same in the interests of justice.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings, including any recovery, pursuant to the Assessment

Order passed by the 1st Respondent, uls 147 r/w Sec. 144 rlw Sec. 1448 of the

lncome Tax Act, 1961 dated 2610912025, bearing DlN. ITBA/AST/5114712025-

2611081239680(1) for the Assessment Year 2020-21 pending disposal of the

above Writ Petition.

Counsel for the Petitioner: SRI PATURI RAMA KRISHNA

Counsel for the Respondents: Ms. BOKARO SAPNA REDDY, Sr. SC FOR lT

WRi'TFEffi
Between:

Mardhani Shokat Bhai,
Business, 2-4-46111220,
Hyderabad-500048

S/o Habeeb Bhai,
Happy Homes

Aged about 72 years, Occ.
Upparpally, Rajendra Nagar,

...PETITIONER

AND

1 lncome Tax Of{icer Circle - B(1 ), Hyderabad Signature Towers, Kondapur
Hyderabad- 500084

The Principai Chief Commissioner of lncome Tax, AP and TS, 1oth Floor, C-
Block, LT.Towers, 10-2-3, A.C.Guards, Hyderabad -500004

Assessment Unit, National Faceless Assessment Centre lncome Tax
Department, Ministry of Finance Room No. 4O1 , 2nd Floor, E-Ramp
Jawaharlal Nehru Stadium, Delhi- 110003

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more particularly one in the nature of

Writ of Mandamus, declaring the Assessment Order dated 26.O4.2023 passed by

the 3rd respondent uls 147 r/w section 1448 of the lncome Tax Act for A.Y.

z

3
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2017-18 vide DIN No. ITBA/AST13114712023-2411052372814(1) and the notice

u/s 148 dated 30.07.2022 vide DIN No.|TBA/AST/M/148 _112022-

2311044357292(1), issued by the JAO (1st Respondent) instead of FAO (3rd

Respondent) as void, illegal and contrary to the Principles of Natural Justice.

lA NO: 1 oF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to
stay alt further proceedings pi.rrsuant to the Assessment Order dated 26.04.2023

passed by the 3rd respondent u/s 147 rlw section 1448 of the tncome Tax Act for

A.Y 2017-18 vide DtN No. ITBA/AST/5114712O23-2411052372814(1) and may

pass such other order(s) as the Hon'ble Court deems fit and proper in the

interests of substantial justice, as othenruise the Petitioner would be put to
irreparable loss and serve injury.

Counset for the petitioner: SRI PARIKSHITH KUTUR

Counset for the Respondents: Ms. J.SUNITHA, Sr. SC FOR lT

Between:

Mardhani Shokat

Occ.
Nagar

AND ...PETITIONER

lriio".Ti,r#:r8fd!? circle - 8(1), Hyderabad signature rowers, Kondapur

Jil?,i','Tf*S*,:{,g!r}:s:s;:.?::iryff 
,1:t+,r,?tirs,1OthF,oor,c_

fl*m,ilh"#rLl#,*:f!#i;,ff 
fu 

,f ",_T,iati,";x,?,",J;'E_.*#

, ...RESPONDENTS

circumstances st :;=.,::'srrtution 
of lndia praying that in the

preased to issue-:t;:,,':rf ;ff:'- 
riled therewith, the Hish courr may beection, more particularly one in the nr,rru o,

1

2.

3.
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Writ of Mandamus, declaring the Assessment Order dated 05.05.2023 passed by
.i

the 3rd respondent u/s 147 rlw section 1448 of the lncome Tax Act for A.Y.

2013-14 vide DIN No. ITBA/ASTt}t147l2}23-24t1052616160(1) and the notice

u/s 1 48 dated 30.O7 .2022 vide DIN No.ITBA/AST/M 11 48_1 12022-231 104437661 5

(1) issued by the JAO (1St Respondent) instead of FAO (3rd Respondent) as

void, illegal and contrary to the Principles of Natural Justice.

tA NO: 1 oF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings pursuant to the Assessment Order dated 05'05'2023

passed bythe 3rd respondent u/s 147 rlw section 1448 of the lncome Tax Act for

A.y 201 3-14 vide DrN No. trBA/AST/s/1 4Tt2o23-24t1052616160(1) and mav

passsuchotherorder(s)astheHon,bleCourtdeemsfitandproperinthe

interests of substantial justice, as otherwise the Petitioner would be put to

irreparable loss and serve injury'

Counsel for the Petitioner: SRI PARIKSHITH KUTUR

Counsel for the Respondents: Ms' J'SUNITHA' Sr' SC FOR lT

Between:
VinodAsa%?[5'Sll%r&S"('-ffi]#'Sf Lffi :?Hy.y+'ie[%'I'9?33&Green
Hills Road' Opp' lrJL rautwt 

...'ET'T'ONER

AND ,come I"r, cgllril,!]'r'Er;#)'r5"I1"nfl;1^"; 
ffi;';E?'r?:H:'ffi:t3' JL"m Baiheeroal

2centrar"^o?ligfJl"3llffi e,';f E:x31":3ffi :113ihlf't":lHk',NewDerhi-
110001 Represenreu uv 'rq,vr r-' ' 

...RES'ONDENTS

petition under Articre 226 0fthe constitution of india praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

!:
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pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the

(a) Notice u/s. 148 of the Act vide DIN and Notice No

ITBA/AST/S/1 48-1 t2O24-251 1 O66s3991 S(1 ) dated 19.O7 .2024 issued by

Respondent No. 1 in Exhibit P,1

(b) Assessment Order uts. 147 of the Act bearing DIN and Order No.

IT8A/A5T/5/14712025-2611082909415(1) dated 21.11.2025 passed by

Respondent No. 1 in Exhibit P2 and

(c) Notice uls. 27'l AAC of the Act vide DIN and Notice No ITBA

PNL/S/271AAC(1)12025-261 1082923055(1) dated 24.1 1 .2025 issued by

Respondent No. 1 in Exhibit P3

and all other consequential actions, perial and recovery proceedings for being

illegal, arbitrary, unlawful and violative of the provisions of the lncome-tax Act,

1961 and Articles 14 and 19(1 Xg) of the Constitution of lndia.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay the operation of and all recovery and penal proceedings in pursuance of the

Assessment Order vide DIN & Order No.ITBA/AST/S 114712025-261

1082909415(1) dated 21 .11.2025 u/s. 147 r.w.s. 144 of the Act passed by

Respondent No. f .in Exhibit P2 and the Notice u/s. 271AAC of the Actvide DIN

Notice No ITBA/PNL/S/27 1 AAC(1)12025- 261 1 082923055(1 ) dated 24.1 1 .2025

issued by Respondenl No. 1 in Exhibit P3 pass such other order or orders as the

Hon'ble court may deem fit and proper in the circumstances of the case, as the
Petitioner, being a temple under the administrative control of the state
Endowments Department, wourd suffer irreparabre hardship if coercive recovery
is continued, whereas no prejudice wifl be caused to the Revenue if recovery is
stayed during the pendency of this Writ petition.

Counsel for the petitioner: SRt SANTOSH SAGAR KAPILAVA|

Counsel forthe Respondents: SRI N.PRAVEEN REDDY, Sr. SC FOR lT
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Between:
Poonam Agarwal, Flal 7O.Z.G-(Jade) -Block Rainbow Vista Rock Garden

Green Hius't'oltl,'cjpp. fdf--filiory fr4oosapet, Hyderabad, Telangana -

500037

T"PETITIONER

AND
Assistant Commissioner of lncome
Aayakar Bhavan, OPP. LB Stadium
500004

Tax. Central Circle - 3(1), Hyderabad
Basheerbagh, Hyderabad, Telangana -

2. Central Board of Direct Taxes, Central Secretariat, Ng4! Block' New Delhi -

il0'0di n"pr"r"nl"d by National Faceless Assessment Centre

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit fited therewith, the High court may be

pleased to issue writ of certiorari or any other appropriate writ or direction to set

aside the-

(a) Notice u/s. 148 of the Act vide DIN & Notice No- ITBA/AST/S/1 48-112024-

2511066839919(1) dated 19.07.2024 issued by Respondent' No' 1 in

Exhibit P1

and all other consequential actions, penal and recovery proceedings for being

illegal, arbitrary, unlawful and violative of the provisions of the lncome-tax Act'

1961andArticles14and19(1)(g)oftheConstitutionoflndia'

lA NO: 1 OF 2025

petition under Section 151 Cpc praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

staytheoperationofandallrecoveryandpenalproceedingsinpursuanceofthe

Assessment Order vide DIN & Order No'ITBA/AST/S/1 48-112024-

2511066839919(1)datedlg.oT.2024inExhibitPl,pendingdisposalofthewrit
petition.

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

CounselfortheRespondents:SRIN'PRAVEENREDDY'Sr'SCFORIT

1

I
I
!

I
I

I
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Between:

AND

1

Sudhir Kumar Gupta, Flat2O4, Sri Surya Heights, Gayatri Nagar, Borabanda,
Hyderabad, Telangana - 500018

...PETITIONER

Assistant
Aayakar
500004

Commissioner of lncome Tax, Central Circle - 3(1), Hyderabad
Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangana -

2. Central Board'of Direct,Taxes Central Secretariat, North Block, New Delhi -
110001 Represented by National Faceless Assessment Centre

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue Writ of Certiorari or any other appropriate writ or direction to set

aside the

a' Notice u/s. 149 of the Act vide DrN and Notice No.
TBA/AST/9I148-1r2024-25t1066839926(1) dated 19.07.2024 issued by
Respondent No. 1 in Exhibit p1,

b' Assessment order u/s. 147 of the Act bearing DrN and order No.,'BA/AST1sr14Ttzo2s-26t1082894274(1) 
dated 21.11.2o2s passed byRespondent No. 1 in Exhib it p2, and

c' Notice u/s' 271AAC of the Act vide DrN and Notice No.lrBA/PN Ltsl27 1 AAc(1 )t2025-261 1 082s22g77(1 ) dated 24.1 1 .2o2sissuedby Respondent No. 1 in Exhibit p3

and all other consequential actions, penal and reco

;ffJ"::i::?::;:l::Act'1961 and Articres 14 and 1g(1xg) of the constitution of rndia.
lA NO: 1 OF 2025

in the ff:H;::1:::;1:JfPc pravins thar in rhe circumstances stated
stay the operation of and a, recovere 

petition' the High court may be prur""o to
ry and penal proceedings in pursuance of the
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Assessment Order vide DtN and ordbr No. ITBA/AST/S/14712025-

26nOA28g4274(1) dated 21.11.2025 uls. 147 r.w.s.144 of the Act passed by

Respondent No. 1 in Exhibit P2 and the Notice u/s. 271AAC of the Act vide DIN

andNoticeNo.|TBA/PNL/S/271AAc(1)12o25.26noa2922977(1)dated
24.11.2025 issued by Respondent No. 1 in Exhibit P3 pass such other order or

orders as the Hon'ble court may deem fit and proper in the circumstances of the

case, as the Petitioner, would suffer irreparable hardship if coercive recovery is

continued, w, whereas no prejudice will be caused to the Revenue if recovery is

stayed during the pendency of this Writ Petition'

Counsel for the Petitioner: SRI SANTOSH SAGAR KAPILAVAI

Counsel for the Respondents: SRI N'PRAVEEN REDDY' Sr' SC FOR lT

Palakurthi, S/o
siness, R/o H.No
.O, Khairata bad,

N
about 58 ye

No.
ars,
12,

...PETITIONER

\--

Between v,
Thikka Reddy
Occupation Bu
Banidra Hills s

r, Road

? 
l,l*"";lr:'+r"jl?:*:{SboHYderabad' 

rr rower' Ac Guards' Masab rank'

, ;1"".;ipt,,t#f ',S:d;[ff['11:fr*B:f 
!,ABU' 

1 Oth Froor' c'

' I-ft riiltffi - *l*"tll* ?Pfr 
ts"il.-' -'*::::: :';

Petition under Article 226 of lheConstitution of lndia praying that in the

circumstances stated in tn"'1nto'"" filed therewith' the High Court may be

p-r*."0 to ssu e, 
1 :: "ilt [,m;: [::::]:':,::::T'; ll ;]:;

the nature of Writ of Mandamus' "t.t:"- -':,: ;, 
^t144Bof 

the lncome-tax Act for

0,.".0 by the 3rd,"_.:" ":il"'i 
J 
",lli,l#i;; orr.ro,. ouw o-045 1 (1 ),

A.Y. 2016-17 vide DIN -: 
, 
";;;;\ dt 27'03'2023 vide DIN No'

consequent to the order passed u/s 148A(d). t*:;;;; 
sdt.27o3.2023

ITBAJAST/F/ 1 4 B N2022-23 I 1 O 51 424257 (1 ) and the r

InG
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vide DIN No. IT8A/A5T/51148_112022-2311051424653(1) isqued by the JAO(lst

respondent) instead of FAO(3rd respondent) that too based on the incorrect

information, and consequential penalty orders passed vide order u/s 271F of the

Act dt. 14.06.2024 and order u/s 271(1)(c) of the Act dl. 14.06.2024, as void,

illegal, and contrary to the provisions of lncome-tax Act and contrary to the

Principles of Natural Justice.

lA NO: 1 OF 2025

' Petition under Section:151 CPC praying that in the circumstances staled

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings pursuant to the Assessment Order dt. 15.O1.2024

passed by the 3rd respondent u/s 147 r.w.s 14411448 of the lncome-tax Act for

A.Y. 20'16-17 vide DIN No. ITBA/AST/5114712O23-241'10597O0451(1) and the

Penalty orders, pending diSposal of the writ petition.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counset for the Respondents: SRI K.SUDHAKAR REDDY, Sr. SC FOR 1T

!T I

Between:
Baby Kumari Ramineni, D/o Krishna Murthy Ramineni, Aged aboul T2 years,
Occupation. Retired Bank Employee, 1-36Jrplsl7O1, Reliance Paradise,
Kondapur B.O, Serilingampally, K.V. Ranga Reddy, Telangana-500084.

...PETITIONER

AND
1. The lncome Tax OfficerWard 13(3), Hyderabad, Aaykar Bhawan, OPP. LB

Stadium, Basheer Bagh, ttyderabadjTeEngana-500064.

2. The Assessment Unit, lncome Tax Department, National Faceless
Assessment.Centre, Delhi, Ministry of Finance, Room No. 401, 2nd Floor, E-
Kamp, Jawaharlal Nehru Stadium, Delhi_1 10003.

...RESPONDENTS

Petition under Articre 226 of rhe constitution of .rndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more particurarry one in
the nature of writ of Mandamus, decraring the notice u/s 148 dt. 31to3t2o2s vide
DIN No. lrBA/AsT/s/148-1t2o24-2st10753ss629(1) issued by the JAo(lst

Iit]11 Td toll o Io
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respondent) inslead of FaceleSs Assessing Office(FAO)(2nd respondent) for

A.Y.2021-22, as void, illegal, and contrary to the provisions of lncome-tax Act

and contrary to the Principles of Natural Justice.

lA, NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings pursuant to the notice u/s 148 dt. 31/03/2025 vide

DIN No. ITBA/AST/S/148_112024-2511075355629(1) issued by the JAO(1st

respondent) instead of Faceless Assessing Office(FAO)(2nd respondent) for

A.Y. 2021-22, and may pass such other order(s) as the Hon'ble Court deems fit

and proper in the interests of substantial .justice, as otherwise the Petitioner

would be put to irreparable loss and severe injury.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Gounsel for the Respondents: SRI K.SUDHAKAR REDDY, Sr. SC FOR lT

wRtrfP.EftTto

Between:

Paras Collins Distilleries Private Limited, Rep. by its Managing Director -

Thikka Reddy Palakurthi, Survey No. 662 and 663, Shamshabad, Hyderabad,
Telangana-501218.

...PETITIONER

AND
l.TheDC/AC|TCircle-5(1),Hyderabad,lTTower,ACGuards,MasabTank'

Hyderabad, Telangana-500004.

2. The Principal Commissioner of lncome.Tax- 4, Hyderabad' l'T' Towers' A'C'
- Guards, Hyderabad' Telangana -500004'

3. The Assessmenl Unit, lncome Tax Department' National Faceless

Assessment cuntr", 
"o"tt'tl, itiinl.'tty o1 Fin919!,^noo' No' 401 ' 2nd Floor' F-

Him[,.tawafrarlal Nehru Stadium, Delhi-'l 10003'

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstancesStatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleased to issue an appropriate writ order or direction more particularly one in

thenatureofWritofMandamus,declaringtheAssessmentOrderdl.20.03.2024

I

3
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passed by the respondenl uls 147 r.w.s 1448 of the lncome-tax Aet for A.Y.

20'18-19 vide DIN No. ITBA/AST/SI1 Vt2O23-24t1063O27345(1),'consequent to

the order passed u/s 148A(d) dt. 07.04.2022 vide DIN No.

ITBA/AST/F/148A12022-2g11042643056(1) and the notice u/s 148 dl.07.04.2022

vide DIN No. ITBA/AST/S11 B 1t2O22-2911O42643788(1) issued by the JAO(1st

respondent) instead of FAO(3rd respondent) that too based on the incorrect

information as void, illegal, and contrary to the provisions of lncome- tax Act and

contrary to the Principles of Natural Justice.

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings pursuant to. the Assessment Order dl. 20.03.2024

passed by the 3rd respondent u/s 147 r.w.s 1448 of the lncome-tax Act for A.Y.

2018-19 vide DIN No. ITBA/AST/S/14712023-2411063027345(1), pending

disposal of the writ petition.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: SRI K.SUDHAKAR REDDY, Sr. SC FOR lT

Between:

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more particuiarly one in the nature of

F

Alluri Dharani, Wo Alluri Venu Gopala Raju,
Business, D.No.5-109/6/3, Chandram Palem,
Mathuravada, Visakhapatnam - 530048.

aged about 45 years, Occ.
Opposite Durga Theatre,

AND 
...PETITIONER

1. The lncome Tax Officer, Ward - 9(1), Hyderabad lT Towers, AC Guards,
Masab Tank, Hyderabad - 500004 Email: hyderabad.itO9.1 @incometax.gov.in

2. The lncome Tax Officer, Ward- 13(1), Hyderabad, Aaykar Bhawan, Opp, L.B.
Stadium, Basheerbagh, Hyderabad : 500004, TS. Email:
Hyderabad. lTOl 3.1 @incometax. gov.in
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writ of Mandamus, declaring the,notice u/s 148 dated 25.03.2023 vide DIN No.

ITBA/AST/S/148_112O22-23t1O51306583(1 ) issued by the JAO (1st Respondent)

instead of Faceless Assessing officer (FAO) for A.Y. 2}16-',17 as void, illegal and

contrary to the provisions of lncome-tax Act and contrary to the constitutional

Provisions including Principles of Natural Justice.

t\

IA 10F

Petition under section 151 CPC praying that in the circumstances stated

in the affidavit filed in support.of the petition, the High court may be pleased to

stay all further proceedings pursuant to the notice u/s 148 dated 25.03.2023 vide

DIN_ No.ITBA/AST/S/148-1i2O22-2311051306583(1) issued bv the 1st

Respondent (JAO) instead of Faceless Assessing officer (FAO) for A.Y.2016-

17, pending disposal of the subject writ petition.

Counsel for the Petitioner: SRI T'V.L.NARASIMHA RAO

Counsel for the Respondents: SRI K.SUDHAKAR REDDY, Sr' SC FOR lT

Petition under Article 226 ot the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased lo issue an appropriate writ order or direction more. particularly one in

the nature of writ of Mandamus, declaring the Assessment order.dt. 24.01 .2024

Between:
Thikka Reddy Palakurthi, S/o Narayana.Red-dy' Agq{ about 58.years,
C)ccuoation Birsiness. Rl/o H.No. 8'2-6841111112, Bhavani Nagar, Road No' 12'
ganjira Hills S.O, Khiiratabad, Hyderabad, Telangana-500034

...PETITIONER

AND
1. The DC/ACIT Circle - 5(1), Hyderabad' lT Tower, AC Guards, Masab Tank'

Hyderabad, Telangana-500004.

2. The Principal Chief Commissioner of lncome Tax AP and TS, 'loth Floor, C-

Block, l.T. Towers, 10-2-3, A.C. Guards, Hyderabad-500004'

3' The Assessment Unit, lncome Tax Department.' Na.tional Faceless-' 
Asiessment Centre, betni, Vtinistry of Finance, Room No 401 , 2nd Floor' E-

Ramp, Jawaharlal Nehru Stadium, Delhi-l10003'

...RESPONDENTS

TIONONI Hl:
=tr
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passed by the 3rd respondent u/s 147 r.w.s 14411448 of the lncome-tax Act fot'

A.Y. 2015-16 vide DtN No. ITBA/ASTlsl14712023-2411060046804(1),

consequent to the order passed u/s 148A(d) dt. 13.04.2022 vide DIN No.

ITBA/ASTtFl148At2O22-231104273O686(1) and the notice u/s 148 dt. 13.04.2022

vide DlNNo. !TBA/AST/S/1 48-112O22-23t1O42730866(1) issued by the JA0(1st

respondent) instead of FAO(3rd respondent) that too based on the incorrect

information, and consequential penalty orders passed vide order uts 271(1)(b) of

the Act dt. 14.06.2024 and order uts 271(1Xc) of the Act dt. 14.06.2024, as void,

illegal, and contrary to the provisions of lncome-tax Act and contrary to the

Principles of Natural Justice.

IANO: 1 OF 202s

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pteased to
stay all further proceedings pursuant to the Assessment order dt. 24.01.2024
passed by the 3rd respondent u/s 147 r.w.s 14411448 of the lncome-tax Act for
A'Y' 2015-16 vide DIN No. ITBA/AST/5t147t2023-24t1060046804(1) and the
Penalty orders, pending disposal of the writ petition.

Counsel for the petitioner: SRI DUNDU MANMOHAN

counser for the Respondents: sRr K.sUDHAKAR REDDY, Sr. SC FOR tT

Between:

Mr Mohamr
o;",*iilt?,1,f&9,,"11:ig,,rffij[;33,rr?#f 

Ri,*ffijr3l,_T;p;,*,
AND ...PETITIONER

' flil;ffi?il" ilrLi# Jt s:#ffi " 
fl 

,,,fi:: 
i&,, g;!,?,. j?:?i Jil

' il:3#',i,?r"r:iloo_Ti%#." rd - l,rncome rax office , 6_2_1s6/3. subhash

.RESPONDENTS
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to pass an order or direction, especially one in the nature of WRIT OF

MANDAMUS holding that the notice dated 21.O8.2O24 issued by Znd

Respondent under section 148 of the Act with DIN & NOTTCE

No.ITBA/AST/S/1 48-1t2024-25t1067334599(1) as being without jurisdiction,

arbitrary, illegal, bad in law, void ab initio, apart from being violative of provisions

of section 14BA & section 149 of the Act and also contrary to the circular issued

by CBDT and provisions of sgction 151A of the Act, and consequently set aside

the notice under section 148 dated 21.O8.2O24 for asst. year 2018-19'

lr

lA NO: 1 OF 2025

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstated

in the affidavit filed in support of the petition, the High court may be pleased to

stay all further proceedings pursuant to issuance of notice u/s'148 of the Act by

the 2nd Respondent dated 21.08.2024 for the assessment year 2018-19,

pending disposal of the writ petition'

Counselfor the Petitioner: SRI A'V'RAGHU RAM

Counsel for the Respondents: Ms' J'SUNITHA' Sr' SC FOR lT

Between:
M r M o ha m$",1, pi.",l g l? i : #l* Hi" l$; X *,t$9:',li5; 

"1n-" 
3 0ABBI 1 

o u ve a rs'

Occupation- Buslness' le- I r-er ' r"-----'- ' 
...'ET'T'ONER

AND
1?ii?'fiHr:t"ilil1'ffi 

lt?hiil.1q'?'"'f'"ft 
::rill'??T'?'"*l"Pa'I'T

z 
i[i;i:fiffir1s.31'r'o{bu1rd 

- 1' rncome rax orrice "'.r=r"=-::::

P errrro n *. 
::lT,*r:#"1:;

circurnstances 
stt

consrrtutro "''.I:"fiilt:: J:"'J:r'::
tr\ed tfterew'tth' 

tYro t "v''
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pleased to pass an order or direction, especially one in the nature of wRlT oF

MANDAMUS holding that the notice dated 21.08.2024 issued by 2nd

Respondent under section 14a of the Act with DIN & NOTICE

No.ITBA/AST/Sl14B_112O24-25t',1}67834523(1) as being without jurisdiction'

arbitrary, illegal, bad in law, void ab initio, apart from being violative of provisions

of section I 48A and section 149. of the Act and also contrary to the circular

issued by CBDT and provisions of section 151A of the Act, and ionsequently set

aside the notice under section 148 daled 21 .08.2024 for asst' yeat 2018- 19'

lA NO: 1 OF 2025

Petition under section 151 cPc praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

stay all further proceedings pursuant to issuance of notice u/s.'148 of the Act by

the 2nd Respondent daled 21 .O8.2O24 fot the assessment year 2018 -19'

pending disposal of the writ petition.

Counsel for the Petitioner: SRI A.V.RAGHU RAM

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FOR lT

WRITdBETIT oN:,NO7.3 796iO 25

Between:
Tharsinoh Kethavath, Son of Munyanaik Kethavath, Aged about 58.years'
oti,-autin.ii, H.t to.+ I 77 4t 44e..' Y ellareddy colony, Bagh Hayath Nagar,

Hyderabad, Telangana-501 51 0.

...PETITIONER

AND
1. Assessment Unit, lncome Tax Department, National e-Assessment Center,

Room No.401, 2ndFloor, E-Ramp, Jawaharlal Nehru Stadium, New Delhi-110
003.

2. lncome Tax Officer, Ward - 15(1), lT Towers, AC Guards, Masab Tank,
Hyderabad, Telangana-500004.

3. Commissioner of lncome tax (Appeals), National Faceless Appeal Centre
(NFAC), C-Block, 4th Floor, S P M Civic Centre, New Delhi - 1 10001 .

4. Principal Chief Commissioner of lncome Tax, Andhra Pradesh and
Telangana, Hyderabad 10-2-3, Room No.922, gth Floor, EV Block, lTTowers,
AC Guards, Hyderabad-s00 004.

5. Ljnion of lndia, Rep. by its Secretary, Ministry of Finance, Govemment of
lndia,3rd Floor, Jeevan Deep Building, Sansad Marg, New Delhi-110 001.
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...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith'theHighCourtmaybe
pleasedtoissueaWritofMandamusoranyotherappropriatewrit,orderor
direction -

petition under Section 1s1 cpc praying that in the circumstances stated

in the affidavit filed in support of the petition' the High Court may be pleased to

grant stay of all further proceedings' including any recovery' pursuant to the

impugned notice under Section 148A(b) dated 01/03/2023' order under Section

148A(d) daled 25tO3t2023 and notice under Section 1 48 dated 2710312023

issued by the 2nd Respondent' under Section 147 rcad with Sectlons 144 and

1448 ofthe lncome Tax Act' 1961 for the assessment year 2016-17 subsequent

proceedings in order under Section 147 dated 22tO'312O24 issued by the 1st

Respondent and order under Section 250 dated 25t}Bt2o25 ' pending disposal of

the Writ Petition as otherwise the Petitioner will be put to severe loss and

I

(a) declaring the notice under Section 1 48A(b) dated 01/03/2023' Order under

Section 148A(d) dated 25t0312023 and Notice under Section 148 of the lncome

Tax Act, 1961 , dated 27 tO312923, passed by 2nd Respondent for the assessment

yeat 20'16'17 asbeing without jurisdiction and contrary to faceless assessment

procedure laid down in Section 1448 of the lncome Tax Act 1961 and

consequentlY.

(b) to set-aside the subsequent proceedings in order under Section 147 dated

221O3t2O24 issued by the 1"t Respondent and proceedings under Section 250

daled2Slo}l2025issuedbythe3rdRespondentfortheassessmentyear20l6-

lTasbeingwithoutJurisdiction,arbitrary'illegal'badinlaw'void-ab-inltio'apart

from being violative of Articles 14, 19(1Xg) and 265 of the Constitution of lndia

andcontrarytofacelessassessmentprocedurelaiddowninSectionl44Bofthe

lncome Tax Act 1961 , and consequently set-aside the same in the interests of

justice

IA NO: 10F 2025

hardshiP
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Counsel forthe Petitioner: Ms. AKRUTI AGARWAL

Counsel for the Respondent No.l to 4: SRt K SUDHAKAR REDDY,
Sr. SC FOR lT

Counsel for the Respondent No.S: SRI N.BHUJANGA RAO,
DEPUry SOLICITOR GENERIAL OF INDIA

Between:
Sri Kala Cherukuru, Wo. Cherukuru Srinivasa Rao, Aged about 50 years,
Occ Homemaker, No:18-120/2 Road No.5 Kamala Nagar, DilsukhNagar,
Rangareddy 500060 Telangana, lndia PAN BBVPC7299E, Assessment Year
2021-22

AND

1.

...PETITIONER

Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi 110 003.

2. The lncome Tax Officer, Ward 9(1), Hyderabadl I T Tower, AC Guards,
Masab Tank, Hyderabad, Telangana-500004

3. Union of lndia, Represent by Secretary, Ministry of Finance, North Block, New
Delhi-110 001

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of WRIT OF MANDAMUS holding that the notice issued by the 2nd

Respondent uls. 148 of the Act, dt.19.06.2025 with DIN No

ITBA/AST|S|148-112A25- 26t1077216023(1) for the Ay. 2021-22, as arbitrary,
illegal, bad in law, void ab initio, violation of principtes of natural justice apart
from violative of Articles 14, 19 (lXg) and 265 of constitution of lndia, apart from
being violativd <if provisions of section l4BA and section 14g of the tncome Tax
Act and also contrary to the circular issued by CBDT and provisions of section
1514 of the Act, and consequenily set aside the, order passed by 2nd
Respondent u/s. 148 of the Act, dt.1g.06.202s with DIN No
lrBA/AST/sl148-1t2o2s-26t107T216023(1) for the Ay. 2021-22 and ail
consequen'tial proceedings pursuant thereto.

i
I

I

I
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Counsel for the ResPondent No'l & 2:

Counsel for the ResPondent No'3: SRI N.BHUJANGA

36

SRI K.SUDHAK.AR REDOY'

Sr. SC FOR tT

DEPUTY SOLICITOR GENERIAL OF IND

i

I

I

F

Petitionundersectionl5lCPCprayingthatinthecircumstancesstated

in the affidavit fired in support of the petition, the High court may be preased to

stay all further proceedings' including any recovery' pursuant to the order passed

by the 2nd Respondent u/s' 148 of the Act' dt'19'06'2025 with DIN No:

ITBA/AST/S/148-1t2O25-26t1O77216O23(1) 
lor the Av' 2021'22' pending

disposal of the writ Petition'

counsel for the Petitioner: Sfil THANNERU CHAITANYA KUMAR

Between:"='-"it*H,f 

it*i1"sil"if fl txi,:f fl:*{fi :a'!o:'T}"1i"tsi"Bl)l't'';

AND
I Assessment Unit, National Faceless Assessment

' 
?ii?ff:;,"j.l#ss":t,'#?il:.?, f33r 

No 401

2 The lncome Tax Officer' Ward - 9(1)' lT"Towers' A

HYderabad ' 500004'

P

Centre, lncome Tax

, 2nd Floor, E-RamP,

.C. Guards, Masabtank,

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to pais an order or direction' especially one in the nature of WRIT OF

MANDAMUS holding that the notice dated 23'03'2A23 issued by 2nd

Respondent under section 148 of the Act with DIN and NOTICE

No.ITBA/AST/S 1148-1120222'23/1051196916(1) 
as being without iurisdiction'

arbitrary, itlegat' bad 
'" '"*' '"* 

ab initio' aPart from being violative of provisions

oI section 148A and t;;;;of the Act un1 
.t'* 

contrary to the circular

issued bv cBDr and 
"";:::":; 

**"" ''uto of the Act' and consequentlv set

.

I

\
I



37

aside the notice under section 'l48 dated 23.03.2023, the assessment order

passed by 1"t Respondent under section 147 r.w.s 144 r.w.s 1448 of the Act,

dt.14.O2.2024, penalty orders passed u/s.27'l(1)(c) of the Act, dt.27.08.2024,

u/s.271(1)(b) of the Act, dt.27.08.2024 and 271F of the Act, dt.27.08.2024 tor

asst. year2016-17.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in supporrt of the petition, the High Court may be pleased to

stay collection of tax and penalty demand raised by 1st Respondent for the

Ay.2016-17, pendi.ng disposal of the writ petition.

Counsel for the Petitioner: SRI A.V.RAGHU RAM

Counsel forthe Respondents: SRI K.SUDHAKAR REDDY, Sr. SC FOR lT

Between:
Mr. Zia Urrahman Khan, S/o. Mr. Mohammed ln
about 48 years, Occupation. Business, 9-'12-1
Nizamabad - 503001.

ayath Ullaha Khan, Aged
87, Ahmedpura Colony,

...PETITIONER

AND

1. Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi -1 10 003.

2. The lncome'Tax Oflicer, 
-Ward 

- 1, lncome Tax Office, 6-2-.156/3, Subhash
Nagar, Nizamabad - 503002.

...RESPONDENTS

Petition under Articre 226 ot rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to pass an order or direction, speciary one in the narure of wRrr oF
MANDAMUS hording that the notice dared 27.o8.2024 issued by 2ndRespondent
under section 148 0f the Act with DrN & NorcE No.rrBA/ASTiS t14'_1t2024_
25110680105s8(1) as being without jurisdiction, arbitrary, iilegal, bad in raw, void
ab initio, apart from being viorative of provisions of section 14gA and section 149
of the Act and arso contrary to the circurar issued by .BDT and provisions of

{
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section 151A of the Act, and consequenfly set aside the notice under section 14g
dated 27 .O8.2O24 for asst. year'2018-19.

tA TIlD[i,

I

1

. Petition under Section 151 cpc praying that in the circumstances stated
in the affidavit fired in support of the petition, the High court ma), be preased to
stay all further proceedings pursuant to issuance of notice u/s.14g of the Act by
the 2nd Respondent dared 27.08.2024 tor the assessment year 20,r8-1g,
pending disposal of the writ petition.

Counsel for the Petitioner: SRI A.V.RAGHU RAM

Counsel for the Respondents: Ms. J.SUNITHA, Sr. SC FOR lT

Between
Bhanuchandar Sioa. S/o Anjqlah, .AOe_d.about 38 years, Occ. Farmer, R/o

B;lli;I.., Kons-ar' r<aran, 'kiChir -corJn'i,-'r6Lriiiip;ir;;,' '#'s;;d;;

...PETITIONER
AND

1. The Government of lndia, Ministry of Finance, lncome Tax Department, Rep
by its Principal Secretary, New Delhi.

2. The Principal Chief Commissioner, lncome Tax, Hyderabad.

3. The Assessing Officer, WARD 11(1), Hyderabad.

..,RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to pass an order or direction or writ in the nature of Mandamus duly

declaring the impugned notice under Section 148 and 14BA dated 06.04.2022

and 24.03.2O22 respectively, vide DIN & Notice No. ITBA/AST|S|14B-112O22'

2311042594202(1) and DIN & Notice No.lTBA/AST/F/148A(SCNy2O21-

2211041417945(1) and consequential orders and proceedings, as illegal arbitrary

and against the principles of natural justice and consequently quash the same in

the interest of justice.

l
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lA NO: 1 OF 2025

petition under section 151 cpc praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

stay all proceedings arising out of notice under section 148 and 148A dated

06.04.2022 and 24.03.2022 respectively, vide DIN & Notice No'

ITBA/AST tst148-1t2022-23t1}425g4202(1) & DIN & Notice No'

ITBA/AST/F/14SA(scNy2021 -22t1O41417945(1) in the interest of justice',

pending disposal of the writ petition'

Counsel for the Petitioner: SRI P'RAMA SHARANA SHARMA

Counset for the Respondent No'l: SMT B'KAVITHA YADAV'

counser for the *""'".",, -", ;:'T:::;"-''r*::::'"- 't

AND
1

Between:
RaohuKumarManchukoncls,s/oMuthaiah.Manchukonda,Agedabout5T
ye;rs, Occ. 

.Business, 
Flat No.ib"Z,' HIi6'l 1-i3:993' TRG Sai-Bihar' Green

Hi,s Cotony,"R;;; Nb: i, yJrli,i'c9jgiv, KothJp-J'L B Nasar Hvderabad

bofoi{'l"iind;il, I ndia AGJPM7533K

...PETITIONER

Assistant commissioner of lncome Tax, central .circle-3(4)' Hyderabad

Aaykar Bhawan, Oi"p.'ie 
"StaO ffi , 

-4, Jf'L"i aagn, Hyde rabad, Telangana-

500004

rhe principal c^ommissioner of lncome rax- (centl'|}u'!'X331*330ffin"'
Bhawan, opp' LB iUlil;,'BuJn""t Bagh' Hyderabad' 

'

TheNationalFacelessAssess$.?!Centre,lncomeTaxDepartmentMinistry
oi'Finlti"" Govt. of lndia, New Delhi'

4.Theprincipalcommissionerof.lncomeTax,(App.e;rJs)-llHyderabadlncome
Tax Towers, AC"6U;J;'rra'i t'n i" nk' Hyde ra bad -500004

5. Union ollndia, Ministry of Finance Rep. by its Secretary, 166-8 North Block'

2

3

New Delhi - 110 001

.RESPONDENTS

Petition under Article 226 oI the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to
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(i) lssue a Writ, Order or Direction more particularly, one, in the nature of

a Writ of Mandamus, declaring the action of the Respondent No.1 in

issuing Notice u/s. 148 dated 05/0212024 calling for return of income

for A.Y. 2021-22, assessment order dated 1110312025, the Penalty

Order u/s 2718 daled 22lOSl2O25 and subsequent pioceedings as

illegal, arbitrary, bad in law and violative of Articles 14,'19 and 265 of

the Constitution of lndia. and

to a declaring the action of the Respondent No.1 in issuing Notice uls.

148 dated 0510212024 on the premise that the search u/s 132 was

conducted in case of Petitioner, whereas no search under section 132

was actually conducted in case of the Petitioner, thereby the

jurisdiction assumed by Respondent No.1 is illegal, arbitrary, bad in law

and violative of Articles 14, 19 and 265 of the Constitution of lndia. and

Set aside the Notice issued u/s. 'l4B dated 0510212024 calling for return

of income for A.Y.2021-22, assessment order dated 1110312025,

penalty order daled 221O912025, and any consequent proceedings as

lacking in jurisdiction.

( ii)

(iii)

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

grant an interim stay on the operation of the Notice issued u/s. 148 of the lncome

Tax Act, 1961 by Respondent No.1 dated OSlO2l2024 calling for the return of

income of the Petitioner for A.Y. 2021-22, assessment order dated 1110312025'

penalty order dated 2210912025 and further stay all consequential proceedings

initiated or contemplated by the Respondents, pending disposal of the writ

petition.

Counsel for the Petitioner: SRI P.SOMA SHEKAR REDDY

Gounsel for the Respondent No.1 to 4: SRI N.PRAVEEN REDDY, Sr' SC FOR lT

Counsel for the Respondent No.5: SRI N'BHUJANGA RAO'
DEPUTY SOLICITOR GENERIAL OF INDIA

,
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Between:

AND
1.

2.

3.

4.

5.

Raghu (umqr Manchukonda, S/o Muthaiah Manchukonda, Aged about 57
Years, Occ. Business, Flat No. 102, H.No.11-13-993, TRG Sai-Bihar, Green
!!l!-1^C_o1gny, Road No. 1, Vasavi Colony, Kothapet L B Nagar Hyderabad
500035, Telangana, lndia AGJPM7533K 

-

..PETITIONER

Assistant Commissioner of lncome Tax, Centrat Circle-3(4), Hyderabad
4gylqr Bhawan, Opp. LB Stadium, Basheer Bagh, Hyderab'ad, Tdlangana-
500004

Ihe Principal c-ommissioner of lncome Tax (central), Hyderabad Aaykar
Bhawan, Opp. LB Stadium, Basheer Bagh, Hydeirabad, felangana-500004

The National Faceless Assessment Centre, lncome Tax Department Ministry
of Finance Govt. of lndia, New Delhi

The Principal-C-ommissioner of lncome Tax (Appeals)-11, Hyderabad lncome
TaxTowers,ACGuards,MasabTank,Hydeia6ad-500004

Union of lndia, Ministry of Finance Rep. by its Secretary, 166-8 North Btock,
New Delhi - 110 001.

...RESPONDENTS

Petition und.er Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Cour:t may be

pleased to

(i) lssue a Writ, Order or Direction more particularly, one, in the nature of

a Writ of Mandamus, declaring the action of the Respondent No.1 in

issuing Notice u/s. 148 dated 05.02.2024 calling for return of income

for A.Y. 2O2O-21, assessment order dated 11.03.2025, the Penalty

order uls 2718 dated 22.09.2025 and subsequent proceedings as

illegal, arbitrary, bad in law and violative of Articles 14, 19 and 265 of

the Constitution of lndia, and

(ii) to declaring the action of the Respondent No.1 in issuing Notice u/s.

148 dated 05.02.2024 on the premise that the search u/s 132 was
conducted in case of Petitioner, whereas no search under section 132
was actually conducted in case of the petitioner, thereby the
jurisdiction assumed by Respondent No.1 is illegal, arbitrary, bad in law- t, --'-

and violative of Articles 14, 19 and 265 of the Constitution of lndia, and
.:';
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(iii) Set aside the Notice issued u/s. 148 dated 05.O2.2O24 calling for return

of income for A.Y. 2O2O-21, assessment order dated 11.03.2A25,

penalty order dated 22.09.2025, and any consequent proceedings as

lacking in jurisdiction.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circurnstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

grant an interim stay on the operation of the Notice issued u/s. 148 of the lncome

Tax Act, 1961 by Respondent No.1 dated 05.02.2024 calling for the return of

income of the Petitioner for A.Y. 2O2O-21, assessment order Dated 11.O3.2025,

penalty order dated 22.09.2025 and further stay all Consequential proceedings

initiated or contemplated by the Respondents, pending disposal of the writ

petition.

Counset for the Petitioner: SRI P.SOMA SHEKAR REDDY

counsel for the Respondent No.1 to 4: sRl N.PRAVEEN REDDY, Sr. SC FoR lr

Counsel for the Respondent No.5: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

Between:
Mohammed Abdul flahman, S/o Jahangir, Aged about years, Occ. Civil
Works, R/o H.No 42-2811214, Plot No. 80, Docior A S Rao-Nagdr Moula Ali,
New Maruthi.Nagar, Hyderabad, Medchal Malkajgiri District.

...PETITIONER

AND

1. The Government of lndia, Ministry of Finance, lncorne Tax Department, Rep
by its Principal Secretary, New Delhi.

2. The Principal Chief Commissioner, lncome Tax, Hyderabad.

3. The Assessing Officer, WARD 11(1), Hyderabad.

' ...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to pass an order or direction or writ in the nature of Mandamus duly

;,

ir
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declaring the impugned notice under Section 148A dated DIN & Notice No.

ITBA/AST/F/148A(SCNy2022-2311050287479(1), dated 01lO3l2A23' and DIN

and Notice No. ITBA/AST/F1148A12022-2311O51814757(1), and consequential

Assessrnent order and proceedings, as illegal arbitrary and against the principles

of natural justice and consequently quash the same in the interest <ii lustice.

1A NO: 1 OF 2025

Petition under Section 1 51 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all proceedings arising out of notice under Section 14BA DIN and Notice No.

ITBA/AST/F/1 48A(SCNy2022 -231 1 050287 479(1 ), dated 01 10312023, and DIN

and Notice No. ITBA/AST|F|148A|2O22-2311O51814757(1) in the interest of

justice.

Counsel for the Petitioner: SRI P.RAMA SHARANA SHARMA

Counsel for the Respondent No.1: SMT B.KAVITHA YADAV,
CENTR,AL GOVT COUNSEL

Counsel for the Respondent No.2 & 3: Ms. J.SUNITHA, Sr. SC FOR lT

WRIT{PETITIONlNO Fn20I5

Between:
Kavitha Reddy Neelapu, D/o Gopal Reddy Dyapa, {ged about_52 yearj;,
Occupation Pvt Emplriyee, Rep. by Chitetti Jyothi (GPA Holder) Flat No-D-
528, Vasavi Sharitinikethan, Whitefields Road, Kondapur, Hyderabad,
Telangana-500084.

...PETITIONER

AND
1 The lncome Tax Officer

Stadium, Basheer Bagh,
(lNT TAXN-2), Hyderabad, Aaykar Bhawan, OPP LB
Hyderabad-S00004.

2. The Chief Commissioner
Bengaluru, Karnataka.

of lncome Tax, lnternational Taxation (SZ),

..,RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of Mandamus, declaring the Assessment Order dt.

I

i

i
i

i
I

i

i
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30.05.2025passed by the ',lst respondenl uts 147 r.w.s 144 of the lncome-tax Act

forA.Y.2017.18videDlNNo.ITBA/AST/S/14712025-2611076593636(1),
consequent to the order passed u/s 148A(d) dt'14'03'2024 vide DIN

No.ITBA/AST/F 1148N2023-24/1062616458(1) and the notice u/s 148

dt.14.O3.2024 vide DIN No.ITBA/AST/St',l48-1t2O23-2411O62616712(1), issued

bytheJAO(lstrespondent)insteadofFAOasvoid,illegal,andcbntrarytothe
provisions of lncome-tax Act and contrary to the Principles of Natural Justice.

IA NO: 1oF 2025

Petition under section 151 CPC praying that in the circumstances stated

intheaffidavitfiledinsupportofthepetition'theHighcourtmaybepleasedto
stay all further proceedings pursuant to the Assessment Order dt'

30.05.2025passed by the 1"t respondent uts 147 r.w.s 144 of the lncome-tax Act

forA.Y. 2017-18 vide DIN No. ITBA/AST/9I14712025-26/1076593636(1), pending

disposal of the writ Petition.

Counsel for the Petitioner: SRI DUNDU MANMOHAN

Counsel for the Respondents: SRMJHAY K.PUNNA' Sr' SC FOR lT

WRIT{PETrrc NO

Between:

AND
1

Raia Shekar Reddy Kallu, S/o. Krishna Reddy Kallu'.Aoed about 56 vears'

il';;ii,;;:' er-sindss,-mb."iii-'iiit"lyqtli rl'sar kar-manshat tlvderabad

50"dd75, Tlii"idiiil-,1"'oii pnN:AWnpkz'ezzr, As--sessment Y ea(' 2017 -1 8

...PETITIONER

AssessmentUnit'NationalFacelessAss€ssmentCentrq.lncomeTaxil;;;il;;i: iliiiiit'v-iii iinj*".lqqq'No' 401' 2nd Froor' E-Ramp'

lr=riai Jttat rlehru Stadium, Delhi - '110 003'

The lncome Tax Officer, Ward 13(1), Hyderabad-AaykarBhawan' Opposite Lb

SiIoiijili' 6iin;Lirjlgh,' r-lvd"rabdd, reiansana-5oo004

Union of lndia, Represent by Secretary Ministry of Finance North Block' New

Delhi-1 1o oo1 
"'RESP.NDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

2

2



tT::il :,l,",.il ;:1"113'i#;":*J" Ti ll,.,n ":"., :l)., ):-
Respondent under sectiol^ fi-il;lo, ,n" ntt"s*t 1".
rrBA/Asr,r,,ou]=,,*r--7'-'""f:"T:11J",',"i:ffi il*i,:,'.^,0:rws144

and the "onr"o]"ntial 
ordet o:t ;"o, OrO", Ot'.12'2025' 

DIN'

read with 'uaifn 
144Bofthe lncome-tax Act Dat 

ZO17-18' as

rrtsA/Asr,r,.or,,,ro25-26t10u..,*,o1,yorT:,-ltt"tsment'"^",
arbitrary, itlegal, bad in law. vo.r.d,ab initio, viotation of erincle:'.:'.":.u'al 

iustice

apart from violation of Articles ,l, rn(rxg) and 265 of csn'stitution of lndia apart

from beins violative of provisions of section 148A ';o 9*"t ':i:i 
the Act and

atso contrary to the circular issued by 
'BDT 

ano provisions of section 151A of

the Act, and consequently set aside the order passed by 1st 
:":oono.nt 

u/s.

l4Tr.w.sl44readwithsectionl44B.oftheincome.taxActDateoforder
01.12.2025, DlN. ITBA/AST tsl147 12025-2611083191 514(1)for the Assessment

Year2017-lBandallconsequentialproceedingspursuantthereto.

lA NO: 1 OF 2025

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstated

in the affidavit fited in support of the petition, the High court may be pleased to

stay all further proceedings, including any recovery, pursuant to the order passed

by the 1st Respondent u/s. 147 r.w.s 144 readwith section 144B of the lncome-

tax Act Date of Order 01.12.2025, DlN. ITBA/AST/$|1472A25-2611083191514(1)

for the Assessment Year 2017- 1B and stay of Demand notice under section 156

Dated. al .12.2025 vide DIN No.ITBA/AST/S 115612025-2611083191762(1) for the

Assessment Year 2017- 18.

Counsel for the Petitioner: SRI THANNERU CHAITANYA KUMAR

Counselfor the'Respondent No.1 &3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF TNDIA

Counsetfor the Respondent No.2: SRI K.SUDHAKAR REDDY, Sr. SC FOR lT
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Between:

AND

6-17

...PET'flONER
1. Assessment llnit t\tali^^^r F-

flH:#s?l:"mtst?iil;s:#ffi n,,,ff :i#,'fi !,?" j?"?RJff
2. The tncome Tax O^ffic9r.V.Vard 13(3), Hyderabad Aarstad ium, a asnleraii[: Hffi.d;d, Teta nganr_soodf?rB 

hawa n, opposite L b

3' 
H:ffilr?t'aflra, 

Represent bv secretary Ministry of Finance Norrh Brock, New

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue an appropriate writ, order or direction more particularly.one in

the nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 2nd

Respondent under section 148 Dated 16.03.2023 Vide DIN No

iTBA/ASTlsl148_1 12022-2311050854294(1)for the Assessment Year 2O16-17

and the consequential order passed by the 1st respondent u/s.147 r.w.s 144

read with section 144Bof the lncome-tax Act Date of Order 28.02.2024, DIN

ITBA/ASTtsl14712A23-2411061681086(1 )for the Assessment Year 2016-17, as

arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice

apart from violation of Articles 14,19 (tXg) and 265 of constitution of lndia apart

from being violative of provisions of section 148A and section 149 of the Act and

also contrary to the circular issued by CBDT and provisions of section 151A of

the Act, and con-sequently set aside the order passed by 1st Respondent u/s.147

r.w.s 1 44 readwith section l44Bof the lncome-tax Act Date of Order 28.O2.2024,

D'N:TTBAIAST'S'1 
41t2023-24'1001681086(1) for the Assessment year 2016- 17

and all Consequential 
proceedings pursuant thereto'

1
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lA NO: 1 OF 2025

Petition under Section 1 51 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings, including any recovery, pursuant to the order passed

by the 1st Respondent uls. 147 r.w.s 144 read with section 144Qof lhe lncome-

tax Act Date of Order 25.02.2024, DIN: ITBA/AST/5114712023-24/1061681086(1)

for the Assessment Year 2016- '17 and stay of Demand notice under section 156

Dated:28.O2.2024 vide DIN No:ITBA/AST/S/156/2023-24t1O61681192 (1) for the

Assessment Year 20'16-17, pbnding disposal of the writ petition.

Counsel for the Petitioner: SR! THANNERU CHAITANYA KUMAR

Gounsel for the Respondent No. 3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.1&2: SRI K.SUDHAKAR REDOY, Sr. SC FOR lT

tTto

Between:
Kranti Kishore Degala, S/o. Venkateswara Degala, Aged About 38 Years,
Occ. Business, Rl/o. Flat No.E-205 Muppa Aishwarya, Near Narsingi Sai Baba
Temple Gandipet, Hyderabad-500075.

...PETITIONER

AND
1 Union of lndia, Ministry of Finance, Represented by its Secretary, '166-8,

North Block, New Delhi-1 10001

2. lncome Tax Officer, lncome Tax Offlce, Ward -1 1(1 ), Hyderabad, I T TOWER,
AC Guards, Masab Tank, HYDERABAD, 500004

3. The National Faceless Assessment Centre, lncome Tax Department, Ministry
of Finance, Govt. of lndia, New Delhi

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to

lssue a Writ, Order or Direction more particularly, one, in the nature of

Writ of Mandamus, declaring the impugned notice bearing DIN and

Notice no. ITBA/AST/S/148_112023-2411063671953(1) u/s. 148 of the

t.

a o o
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said Act dated 30.03-2024 and consequential Assessment order under

Section 147 read with,section 144 of the lncome tax Act bearing DIN

No. ITBA/AST/5114712O24- 25t1O74165572(1) dated 07.03.2025 in

respect of Ay. 2O2O-21passed by Respondent no.2 as illegal, arbitrary,

bad in law, void ab initio, violative of the principles of natural justice

and being violative of Articles 14,1g and 265 of the Constitution of lndia

and consequently,

To Set aside the impugned notice bearing DIN and Notice no.

ITBA/ASTlst148-11?023-2411063671953(1) u/s. 148 of the said Act

dated 30.O3.2O24 and consequential Assessment order under Section

147 read with section 144 of the lncome tax Act bearing DIN No.

ITBA/AST tst147t2O24- 25t1O7 4165572(1 ) dated 07 .O3.2025 in respect

of AY. 2020-21 passed by Respondent no.Z any consequent

proceedings as lacking in jurisdiction.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in'support of the petition, the High Court may be.pleased to

stay of operation of impugned Assessment order under Section 147 read with

section 144 of the lncome tax Act bearing DIN No. ITBAIAST/S114712024-251

1074165572 (1) dated 07.03.2025 for Ay 2O2O-21 issued by Respondent no.2

including all further proceedings pending disposal of the main writ petition.

Counsel for the Petitioner: Ms. SNEHA ASTHANA

Counsel for the Respondent No.1: SRI N.BHUJANGA RAO,
DEPUry SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.2 & 3: Ms. J.SUNITHA, Sr. SC FOR lT

Between:
Srinidhi Enclaves, Rep.by its Managing Partner Vunnam Jagan, S/o. Late
Ramaiah, Occ. Business, Aged about 46 years, RI/o. 4-2-311134151C11,
Srinivas Nagar, Khammam - 507 003, Telangana State.

...PETITIONER
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AND
1.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ or order or direction, more preferably in the nature of Writ

of Mandamus, holding the order passed by the 2nd respondent herein under

Sec. 14BA(d) of the lncome Tax Act, dated.22.O4.2}22 with DIN Notice

No.ITBA/AST/F/148A12022- 2311042827154(1) for the F.Y. 2017-18 relevant to

4.Y.2018-19 as illegal, arbitrary, bad in Law and violation of Principles of Natural

Justice apart from being violative of Provisions of Sec.148A and 149 of the Act

also contrary to the Circular issued by CBDT and provisions of Sec.151A of the

Act consequently set aside the same.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

Suspend the Operation of the Order dated 22.04.2022 with DIN Notice No.

No.ITBA/AST/F/1 48A12022-2311042827154(1) for the F.Y. 2017-18 relevant to

A.Y.2018-19 passed by the 2nd respondent, pending disposal of the above writ

petition.

Counsel for the Petitioner: Ms. AYYAGARI JAYASHREE

Gounsel for the Respondents: Ms. BoKARo sApNA REDDY, Sr. sc FoR lr

Between:

Assessment Unit, National Faceless Assessment Centre, lncome Tax
Department, Ministry of Finance, Room No.401 , ,2nd floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003.

2. The tncome Tax Officer, Ward - 1, Rajeev Chowk, Near Kinnerasani Theatre,
Khammam - 5O7 001, Telangana Statti

Mr. shaik Khaliq Uddin, S/o. Mr.shaik Naseer Uddin, aoed 4l years, occ.
Real estate Business, &o. H.Ng. 10-17, Bismillah coton"y, shah'een Ndgar,
Balapur, Rangareddy - 500 005, Telangana.

..PETITIONER
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pal Commissioner of lncome Tax, H -4, 1 O-2-3, l.T.Towers,
AC Guards, Masab Tank, Hyderabad - 500 , Telangana.

D

1. The Assistant Commissioner of lncome Tax Officer, Circle 9(1), Hyderabad,
l.T.Towers, AC Guards, Masab Tank, Hyderabad - s6O OO4, fedirga'nr.

2. The Princi

3. Asses_sment Unit, lncome Tax Department, National e-Assbssment Center,
New Delhi, Room No. 40'l,2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

..RESPONDENTS

Petition under Article 226 ot the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaring that,

a. the order passed by the 1st Respondent, uls 141 r/w Sec. 144 of the
lncome Tax Act, 't 961 , dated 04.03.2025, bearing DIN and Notice No.

ITBA/AST/S/1 47 12024-251 1 07 4023040(1), for the Assessment year 2020 -
21 and

b. the consequential penalties, levied by the 3rd Respondent, uts 2Z2A(1)(d)

and 27OA of lncome Tax Act, 1961 , dated 1 6.09.2025 and 29.09.202b vide

DlN.Nos.ITBA/PNLIFl272A(1)(d)12o25-26t1o80795798(1) and

ITBA/PNL/F/270A12025-2611081 312833(1 ), for the Assessment Year 202O

-21

as arbitrary, illegal, bad in law, void-ab-initio, vlolative of the principles of natural

juslice, apart fnim being violative of Articles 14, 19(1Xg) and 265 of the

Constitution of lndia and Sec 148A of the lncome Tax Act, 1961 , and to
consequently set asiderthe same in the interests of justice.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all further proceedings, including any recovery' pursuant to the order passed

by the 1st Respondent, u/s 148 of the lncome Tax Act' '1961' dated 30 'O3 '2024 '

bearingDlNandNoticeNo.ITBA/AST/S/148_112023-2411063714824(1),forthe
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Assessmept Year 2O2O - 21, pending disposal of the above Writ Petition; and to

pass

Gounsel for the Petitioneri sRlA.v.A.slvA KARTIKEYA

counsel for the Respondents: SRI K.SUDHAKAR REDDY, Sr. SC FOR lT

The Court made the following: COMMON ORDER

.."..=...'.*
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IN THE HIGH COURT FOR'THE STATE OF TELANGANA
AT FTYDERABAD

The Hon'ble The ChiefJustice Sri Aparesh Kumar Singh

and

The Hon'ble Sri Justice G.M.Mohiuddin
' 
W.P.Nos.37471, 37574, 3?647. 37707. 37805, 37997, 38380. 38402, 38404.

38405. 38415,38417, 38470, 38491, 38537, 38559,38572,38579, 38609, 38694.
38790, 38817.38960, 39006, 39062, 39093, 39U2, 39668.39669, 39796, 39812.

39818, 39826. 39873. 39876, 39877, 39878, 39904. 39905. 39906, 39928, 39967

and 40005 of2025

Dated: 31.12.2025

W.P.No.37471of 2025

Between:

Sri Venkatalaxmi Motors
Rep. by its Proprietor Racharla Kamalakar Rao

...Petitioner

and

Assessment Unit,
National Faceless Assessment Centre,
Income Tax Department,
Ministry of Finance,
Room No 4011 2"d Floor, ERamp,

Jawaharlal Nehru Stadium, New Delhi ancl2 others
...Respondents

W.P.No.37574 of 2025

Betrveen:

Mani Kon<lapalli
S/o Jagannadham

..Petitioner

and

Income Tax Officer, Ward 1,

Kothagudem Income Tax office 67238,

Ganesh Templc Main Road,
Kothagudem, Andhra Pradesh and 3 others

.Respondents



..r...

and

and

/-t

W.P.1.1o.37647 of 2025

Between:

Mohammed IGleem
S/o Mohammed Yousuf

Assessment Unit
Income Tax Department
National Faceless Assessment Centrc
Government of India
Jawaharlal Nehru Marg
Block B, Press Enclave, Savitri Nagar,
New Delhi and2 others

W.P.No.37707 of 2025

Between:

Madhavi Raiu
W/o Dr. Parthasarathy Ramraiu

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

The Commissioner of Income Tax,
Circle 61, IT Tower, AC Guards
Masab Tank, Hyderabad and another

W.P.No.37805 of 2025

Between:

Syeda Raisa Begum
\W/o. I(haia Mohammed Iradat Utlah Siddiqui

and

Assessment Unit
National Faceless Assessment Centre
Income Tax Dcpartment, Ministry of Finance,
Room No 401,2"d Floor, ERamp,
Jawaharlal Nehru Stadium, New Delhi and} others

I
I

..Respondents
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W.P.No.37997 of 2025

Between:

M/s. The Large Sized Cooperative Society Limited
Rep. by its Secretary- Mr. Pitla Shivaii, pothangal,
Kotagiri, Nizamabad

and

Assessment Unit
National eAssessment Centre
Room No 401, 2"d Floor, ERamp,
Jawaharlal Nehru Stadium, New Delhi and 5 others

W.P.Nos.38380 and 38402 of 2025_

Betwecn:

Amin Bhai Shokat Mardhani
S/o Shokat Mardhani

and

Income Tax Officcr
Circle 81, Hyderabad Signanrre Towers,
Kondapur, Hyderabad and}orhers

W.P.Nq.38404 of 2025

Between:

Renukadevi Vennam
W/o Lare Laxrni Narayana

and

Assessment Unit
Income Tax Department
National eAsscssment Center,
New Delhi and2 orhcrs

W.P.No.38405 of 2025

Between:

PACS Srirangapur,
Pebbair Mandal, Wanaparthy

Petitioner

..Respondents

..Petitioner

.Respondents

Petiti<lner

..Respondents



oe.4te

a\

Rep by its Chief Executive Officer
Sti A Shiva Kumar S/o Sri A.Rama Swamy

. end

Assessment Unit
National Faceless Assessment Centre

lncomgTax Depanment, Ministry of Finance,
|.oom No 401, 2"d Floor, ERamp
Jawaharlal Nehru Stadium, New Deflri and another

W.P.No.38415 of 2025

Between:

Chandravathi Parchuri
D/o. M.Subba Rao

and

...Petitioner

Respondents

...Petitioner

Respondents

...Petitioner

Respondents

...Petitioner

The Principal Chief Commissioner
Income Tax AP and TS, AC Guards,
Hyderabad and2others

Between:

Mardhani Shokat Bhai
S/o. Habib Bhai

and

Income Tax Officer
Circle 81, Hy{erabad Signature Towers,
Kondapur, Hyderabad ind Zothers

W.P.No.384Z0 of 2025

Between:

Kotra Bharath Kumar
S/o K.Venkateshwarlu

and
The Principal Chief Commissioner
Income Tax Ap and TS,

i

I

ll
rl

/
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AC Guards, Hyderabad and 2 others

W.P.No.38491of 2025

Betrveen:

Vidyasagar Parchuri
S/o P.V.Narsaiah

and

The Principal Chief Commissioner
Income Tax AP and TS,
AC Guards, Hyderabad and 2 others

W.P.No.38537 of 2025

Between:

Hari Krishna Prasad Banka
S/o Sri Ramulu

and

Assistant Commissioner of Income Tax ,

Circle 131, Hyderabad

W.P.No.38572 _o12025

Betrveen:

Mr. Kasireddy Venkat Reddy

and

Assessment Unit
National cAsscssment Centre
Room No 401,2"d Floor, ERamp,
Jawaharlal Nehru Stadium, New Delhi andZ others

W.P.No.38694 of 2025

Between:

Vinod Agarwal

.Respondents

..Petitioner

..Respondents

.Petitioner

.Respondent

...Petitioner

.Respondents

...Petitioner

/
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and

fusistant Commissioner of Income Tax
Central Circle 31, Hyderabad and another

W.P.No.38790 of 2025

Between:

Poonam Agarwat

and

Assistant Commissioner of Income Tax
Central Circle 31, Hyderabad and anr)rher

W.P.No.38817 of 2025

Between:

Sudhir Kumar Gupta

and

Assistant Commissioner of Income Tax
Central Circle 31, Hyderabad and another

W.P.Nos.38960 and 39122 of 2025

Between:

Thikka Reddy Palakurthi
S/o Narayana Reddy

and

The DCr/ACIT, Circle 51
Hyderabad and2 orhers

Respondents

...Petitioner

..Respondents

.Petitioner

..Respondents

...Petitioner

:

I

Respondents

I



W.P.No.39006 of 2025

Between:

Baby Kumari Ramineni
D/o Krishna Murthy Ramineni

and

The Income Tax Officer
Ward tl3, Hyderabad and another

W.P.No.39062 of 2025

Benryeen:

Paras Collins Distilleries Private Limited
Rep. by its Managing Director Thikka Reddy Palakurthi

and

The DC/ACIT, Circlc 51

Hyderabad and2 others

W.P.No.39093 of 2025

Between:

Alluri Dharani
W/o Alluri Venu Gopala Raiu

and

The Income Tax Officer
Ward 91, Hyderabad and another

W.P.No.39668 of 2025

Between:

Mr. Mohanrmad Sami Ullah
S/o Mr. Mohd Sadullah

.Petitioner

Respondents

...Petitioner

Respondents

Petitioner

.Respondents \

..Petitioner

\
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and

Assessment Unit
National eAssessment Centre

lncoml]ax Department, Ministry of Finance,
_Room No 401,2"d Floor, ERamp,
lawahadel Nehru Stadium, New behi and another

W.P.No.39669 of 2025

Between:

Mr. Mohammed Obedullah
S/o Mr. Mohd Sadultah

and

Assessment Unit
National eAssessment Cenrre
IncomeTax Department, Ministry of Finance,
Room No 401,2"d Floor, ERamp,
Jawaharlal Nehru Stadium, New behi and another

V.P.No.39796 of 2025

Between:

Tharsingh Kethavath
S/o Munyanaik Kethavath

...Respondents

...Petitioner

..Respondents

...Petitioner

.Respondents

..Pctitioncr

arrd

Assessment Unit
National Faceless Assessment Centre
IncomeTax Dcpartment, Ministry of Finance,
Room No 40lr 2"d Floor, ERamp,
Jawaharlal Nehru Stadium, New belhi and 4 others

W.P.No.39812 of 2025

Between:

Sri Kala Cherukunr
W/o. Chcrukuru Srinivasa Rao

Assessment Unit
National Faceless Assessment Centre

I

and

n

I
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Income Tax Department Ministly of Finance,
Room No 401,2"d Floor, ERamp,

Jawahatlal Nehru Stadium, New Delhi and? others

W.P.No.39818 of 2025

Between:

Primary Agricultural Coopetative Credit Society Limited
PACS Building Yacharam, Rangareddy District,
Rep by its Secretary Sri Mummadi Nagaraiu

and

Assessment Unit
National Faceless Assessment Centre
Income Tax Depanment, Ministry of Finance,
Room No 401,2"d Floor, ERamp,

Jawaharlal Nehru Stadium, New Delhi and another

W.P.No.39826 of 2025

Between:

Mt.Zia I]rrahrnan Khan
S/o Mr. Mohammed Inayath Ullaha Khan

and

Assessment Unit
National Faceless Assessment Centre
Income Tax Department, Ministry of Finunce,
Room No 401,2"d Floor, ERamp,

Jawaharlal Nehru Stadium, New Delhi and another

W.P.No.39873 of 2025

Benveen:

Bhanuchandar Siga
S/o Aniaiah

and

The Government of India
Ministry of Finance, Income Tax DePartment
Rep by its.PrinciPal Secretary
New Delhi and? others

Respondents

Petitioner

Respondents

..Petitioner

Respondents

Petitioner

t
i

\
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I

V.P.Nos.39876 and 39877 of 2025

Between:

Raghu Kumar Manchukonda

and

Assistant Commissioner of Income 'Iax
Central Circle 34, Hyderabad and 4 others

W.P.No.39878 of 2025

Between:

Mohammed Abdul Rahman
S/o. Jahangir

and

The Government of India
Ministry of Finance, Income Tax Department
Rep by its Principal Secretary
New Delhi and.2 orhers

W.P.No.39904 of 2025

Between:

Kavitha Rcddy Ncelapu
D/o Gopal Reddy Dyapa

and

The Income Tax Officer
oNT TAXN-2)
Hyderabad and another

W.P.No.39905 of 2025

Between:

Raja Shekar Reddy Kallu
S/o Krishna Reddy Kallu

.Respondents

...Petitioner

Respondents

.Petitioner

Respondents

...Pctitioner

Respondents ?

I

I

I

...Petitioner
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and

Assessment Unit
National Faceless Assessment Centre
Income Tax Department, Ministry of Finance,
Room No 4011 2"d Floor, ERamp,

Jawahatlal Nehru Stadium, New Delhi and 2 others

W.P.No.39906 of 2025

Bcrrveen:

Chadalavada Viiayakumar
S/o. Ramachandra Rao Chadalavada

and

Assessment Unit
National Faceless Assessment Centre 

'

Income Tax Department, Ministry of Finance,
Room No 4011 2"d Floor, ERamp,

Jarvaharlal Nehru Stadium, New Delhi and 2 otherS

W.P.No.39928 of 2025

Berween:

IGanti Kishore Degala
S/o Venkateswara Degala

and

Union of India
Ministry of Finance,
Rep by its Sepretary
1668, North Block,
New Delhi and2 others

W.P.No.39967 of 2025

Between:

Srinidhi Enclaves
Rep. by its Managing Partner
Vunnam lagan S/o Late Ramaiah

...Respondents

Petitioner

...Respondents

..-Petitioner

Respondents

I
I

Assessment Unit

and

...Petitioner
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National Faceless Assessment Centte
Income Tax Department' Ministry of Finance,
Room No 4011 2"o Floor, ERamP,

Jawaharlal Nehru Stadium, New Delhi and another
Respondents

W.P.No.40005 of 2025

Between:

Mr. Shaik Khaliq Uddin
S/o Mr. Shaik Naseer Uddin

...Petitioner

and

Assistant Commissioner of Income Tax
Central Circle 91, Hyderabad and 2 others

...Respondents

Common Order:

Heard learned counsels- Sri fhanneru Chaitanya I(umar, Sri P'Soma

Shekar Reddy, Sri Mohd. Mukhairuddin rcpr:esenting learned counsel-

Sri Md. Shabaz, Sri I(.Govinda Rr:o, Sri S.Viiay Adithya, Sri I(.Parikshith,

Sri A.V.A.Siva Kartikeya, lvls. I(.Prabhabati representing learned counsel-

Sri A.V.Raghu Ram, Sri T.V.L.Narasimha Rao, Sri I(otes',vara Rao l(ondapalli

represenring learncd counsel- Sri Paturi Rama l(rishna, Sri Santosh Sagar

Kapilavai, Sri Dundu Manmohan, Ms. Akruti r\.garwal, Sri P.Rama Sharana

Sharma, Ms. Pragathi Mandapalle representins learned counsel- Ms. Sneha

Asthana and Ms. AyyagariJayashree, appearing flor the pedrroners'

Also heard Ms. J.Sunitha, Ms. Bokaro Sapna Reddy,

Sri N.Praveen Rcddy, Sri Vijhay I(. Punna, Sri l(.Sudhakar Reddy, learnccl

Senior Standing Counsels appearing for the Income Tax Department and

I
,
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Ms. B.Kavita Yadav, learned Seniot Standing Counsel for Central

Government and Sri N.Bhuianga Rao, learned Deputy Solicitor General of

India appearing for Union of India.

2. In all these Writ Petitions the challenge is to the initiation of

proceedings under Secrions 148(A) and 148 of the Income Tax Act, 1961 (for

short, "the Act') by the Jurisdictional Assessing Officer 0AO).

3. Peridoners though have taken other pleas in most o[ these Writ

Peritions, but they submit that the issues involved in thc present batch of Writ

Petitions have been considered and setde.i by the iudgment rendered by the

learned Coordinate Bench of this Court in W.P.No.26304 of 2024 aide order

dated 28.04.2025, following the decision rcndered in the case o[ Kankanala

Ravindra Reddy vs. Income Tax Officerl. It is submitted that the present

Writ Petitions may be disposed of on same lines a[ter scttjng asidc the

impugned proceeclings under Sections 148(A) ancl 148 of the Act and on

similar terms as arc sct out in the case o[ Kankanala Ravindra Reddy

(supra) and also in W.P.No.26304 of 2024, dated 28.04.2425.

4. In support of the submissions macle by thc learned counsel for the

petitioners, they relicd on the iudgrnents of thc Rombay l{igh Court in

Hexaware 'fechnologies Ltd., vs. Assistant Commissioner of Income

\
\

t 
IZOZ:1 156 taxmann.com 178 (Telangana)
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I

Tax and others2, Abhin Anirkumar sah vs. rncome Tax officer
(Intemationar raxation) and others3, Bank of India vs. Assistant

Commissioner of Income Tax and othersa; judgment of Gauhati High

' court in Ram Narayan sah vs. union of India and otherss, judgment of
Punjab and Haryana High court in Jatinder Singh Bhangu vs. union of
India and others6, judgmenrs of Teranga.a High court in venka taramana

Reddy Patloola vs. Deputy Commissioner of Income Tax and othersz,

shaik Saiid vs. Assessment {Jnit, Income Tax Department and otherss,

Kings Pride Infra proiects (p) Ltd., vs. Deputy commissioner of
rncome Taxs, Satyaprakash chigurupati vs. The Assistant

commissioner of rncome I'ax, ward 6(1), Hyderabadr, and Deroitte

Consulting India (P) Ltd., vs. Assessment unit, Income Tax

Departmentll, judgment of Himachar pradcsh Fligh Court in Go,ind Singh

vs' Income Tax officerz, iu..qment oI Guj,rat rligh court i.
Mansukhbhai Dahyabhai Radadiya vs. Income Tax officer, ward

3(3)(5)13, iudgment of Jharkhand High C.urr in Shyam Sunder saw vs.

:l?9?4) 464 rrR a3o (Bom)

:l?g?4) 468 rrR sso (sorj
:l?o24) 468 rrR:so iaoml
:l?9?4147r rrR 228 (Gauhati)
" (2024) 466 nR qz+ ipaH)
lgr?t) 16,8 

rrR rar (relansana;
'W.P.No.268B5 of 2024

;(.?91t] lT6taxmann .com 704 (relansana)
'" W.P.No.21063 of 2025 & batchtt 

lzozs)178 taxmann.com 7g1 (Telangana)t2 (zozq 165 taxmann-com 113 (nimai'rrat eradesh)
'3 lzoz+j SCC online Guj 4012

I
I
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Union of India and othersra, judgment of Calcutta High Coutt in Giridhar

Gopal Dalmia vs. Union of India and othersls, iudgments of Ma&as High

Court in TVS Credit Services Ltd., vs. Deputy Commissioner of Income

Taxl6 and Mark Sttrdio India Pvt., Ltd., vs. Income Tax Officer and

anotherrT, iudgments of Rajasthan High court in Sharda Devi chhaier vs.

Income Tax Officer and anotherls and Shree Cement Ltd., vs. Assistant-

Commissioner of Income Taxts, and fudgment of Katnataka High Court in

Ramchandra Reddy Ravi Kumar vs. Depury Comrnissioner of Income

Tax2o.

5. These matrcrs have bccn clubbed together for the reason that all of

them assail the proceedings initiated under Section 148(A) followed by notice

under Section 148 of the Act for reopening the assessment by theJAO. The

dates of the impugned notjces and proccetlings have been referred to in the

individual Writ Pcutions, which are Post 29.03.2022 i.e., the date on which the

Central Government, in excrcisc of the po'vers conferred under Section 151A

of the ;\cr, has macle the e-Assessment of Income Escaping Assessment

Scheme, 21102 uide Notiflcation No.18 of 2022'

1o 
1zozs1 SCC onLine Jhar 287

's MAT No.169o of 2023 (DB)
t61zozs1 174 taxmann.com 1078 (Mad) (SB)
t'w.A.No.781 of 2021 (DB)

'81zozs1 477 rrR 228 (Raj)

'e lzOzs; 177 taxmann.com 538 (Rajasthan)
20 

1ZOZs1 170 taxmann.com 422 (Bombay)

f-
I

\
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6- The respondent Department was asked to obtain instructions and file

counter-affidavit, if necessary, on facts and legal issues raised herein.

l - Learned Seniot Standing Counsels for the respondent Departrnent

have obtained instructions in all thcse matters. Based upon the insrructions

received from the Department, leamed counsel flor the respondents do not

dispute that the initiation of impugned proceedings under Section 14s(A) of

the Act has been done by the JAo after coming into force of the Faceless

Scheme with effect from 29.03.2022.

8. Learned Senior Standing Counsels flor the respondents havc also nor

been able to dispute that the legal issue as regards the jtrrisdiction o[ the JAO

to initiate proceedings instead of Faceless Assessing officer fl\o) have been

well setded by the coordinate Bench of this Court in v/.p.No -26304 of 2024

and followed in several other judgments.

9. Learned Senior Standing Counscls for ihe respondenrs also do not

dispute that a number of other jurisdictional l{igh Courts have a.lso taken the

same view. However, they subrnit that a contrary view has been taken in the

following decisions as well. In support of their submissions, rhey relied upon

the judgment of the Bombay Higir court in caishen Enterprise LLp vs.

Assistant Commissioner2l, judgnents of Madras Fligh court in Mark

-

J

Il

2' 
1ZOZS1176 taxmann.com 4tL (Bombay)

i

i

I
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Stud.io India (P) Ltd., Vs. Incorne Tax Officerz and Perur Builders (P)

Ltd., vs. Income Tax Officera, iudgment of Guiatat High court in Talati

and Talati LLP vs. Assistant Commissioner of Income Tax2a and

iudgment of Delhi l{igh Court in T.K.S. Builders (P) Ltd., vs. Income Tax

Officer2s.

10. Learned Senior Standing Counsels for the respondents submit that

SLP(C).No .027736 of 2023 and batch challenging the orders passed by this

Court and other iurisdictional l-ligh Courts are pending before the Hon'ble

Supreme Court, but no stay o[ the impugned iudgments has been granted in

favour of the rever]ue.

11. We have considcred thc submissions of the learned counsel for the

parties and also the rclevant flacrual assertion made by the petitioners that the

impugnecl procceclings have bccn initiated by the JAO after coming into florce

of the Faccless Schcmc witlr e ffect fronr 29.03.2022. Thc relevant details

concerning ir-rdividual pctit-ioncrs ar:c appended to this order and shall be

treated as part of the order. 'fhey indicate the relevant assessment year, the

date of nodce issucd under Scction 148r\ of the Act, the date of the order

under Secrion 148 of the Act, the date of sanction under Section 151 of the

r\ct, irrtimation to proceed u,ith assessmcttt under Section 1448 of the Act,

" lzoZ+'1169 taxmann.com 542 (Madras)
231zozs1 175 taxmann.com 253 (Madras)

" IZOZ+1167 taxmann.com 371 (Gujarat)
zs 

lzOz+1167 taxmann.com 759 (Delhi)

tt

t

a

I
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the date of assessment ordet as against t}e individual writ petitions referred to

in Column No.1.

12. From a perusal of the tabulation chaft, it is apparent that the impugned

proceedings in all these cases har. b.e., initiated by JAO after coming into

fotce of the Faceless Scheme with effect from 29.03-2022.

73. The legalissue as regards the lack of jurisdiction on the partofJAo to

initiate the proceedings post implementarion of the Faceless Scheme is no

longer res integra as it has been held in thc case of Kankanala Ravindra

Reddy (supra) and by other jurisdicrional High Courts.

14. As a matter of fact, several orders following the rario rendered in the

above cases have been passcd one after the other. Therefore, we are of thc

considered view that the present batch of Writ Petitions also stand covered by

the decision rendered by this Court in the case of Kankanala Ravindra

Reddy (supra). The relevant extract of the ordcr datcd 28.04.2025 passed in

W.P.No.26304 of 2024 is reproduccd hereunder:

"15. What is worrying this Bench more is the fact that an
endeavour is being made whole heartedly ro ensure not to generate
frrrther litigation on issues which have becn laid to rcst by a large
numbcr of High Courts all of whom have taken a consistent stand
that the action of the Inconre Tax Department being violativc o[
the Finance Act, 2020 and Finance Act. 2()21. Norv, in ordcr to
protect the interest of the Rcvenuc as also that of thc assessce, it
would be trite at this juncture, if we dispose of the rvrit petition
with an observation/direction that the disposal of the instant writ
petition in terms of the iudgment rendered by this High Court in
the case of Kankanala Ravindra Reddy vs. Income Tax Officer

I
I

I

tj

I

I

I
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[(2023) 156 taxmann.com '178 ,pelangana)] shall however be
subiect to the outcome of the SLPs which were filed by the Income
Tax Department and which is pending consideration before the
Hon'ble Supreme Court.

17 - So far as tJre interest of the Revenue is concemed, we are of
the considered opinion that the interest of the Revenue has already
been considered and protected, as has been observed in paragraphs
36, 37 and 38 of the order which, for ready reference, is

reproduccd hereunder:

36. For all the aforesaid reasons, the impugned notices issued
and the proceedings &awn by the respondent-Department is
neither tenable, nor sustainable. The notices so issued and the
procedure adopted berng per .ra illegal, deserves to be and are
accorlingly set aside/quashed. As a consequence, all the impugned
ordcrs getting quashed, the consequential orders passed by the
respor:dent-Dcpartment pursuant to the notices issued under
Sectiorrs 'l4l and 148 would also get quashed and it is ordered
accorrlinglv. 'fhe reason we are quashing the consequential order is
on the principles that rvhen tl're initiation of the proceedings itself
was procedurally wrong, the subsequent orders also gets nullified
automat.ically.

31 . 1'he preliminary objection raised by the petitioner is
sustaincd and all these writ petitions stands allowed on this very
jurischctional issue. Since the irnpugned notices and orders are

gettilrll quashed on the point of iurisdiction, we are not inclined to
procecd further and decide the other issues raised by the petitioner
which stands reserved to be raised and contended in an appropriate
procecrlings.

3t] Since rhe l{on'ble Supreme Court had, in the case of
Ashislr r\ganval, supra, [Union o[ India vs. Ashish Agarwal 12022]
444 I'll( I (SC)], as a one-rime nreasure exercising tle powers
undcr ..\rticlc 1-12 of the Constitution of India, permitted the
Revcnuc to p.ocec,l under the substituted prorrisions, and this
Court a[owing t]re petitions only on the procedural flaw, the right
conft'rrcd on thc Revenue would remain reserved to proceed
further i[ they so want flrom the stage of the order of the Supreme
Court rn the case of Ashish Agarwal, supra.

18. We r,"<>uld onlr, flurther like to make obseryations that since
we are inclined to <Iispose of the instant wnt petition, conscious of
thc fact that the earlier order of this High Court in the case of
Kanakala Ravin&a llcddy (1 supra) is subjected to challenge before
the Hon'ble Supreme Court in SLP No.3574 of 2024, preferred by
the Income Tax l)epartment, we make it clear that allowing of the
instant writ petition is subject to outcome of the aforesaid SLP

\
\

!
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preferred by the Revenue against the decision of this High court inthe case of Kanakala Rrrrtdra Reddy (1 supra). Thif, in oth.,words, would mean rhat.eitl-rer of.the i"rL", if tfr.y ,o-i"rr,, _ry
T""-t an appropriate.petition- sSeking revivar of this writ petition inthe light of the deciiion of the H"on'bre Supreme coli-t a.pending SLP on the very same issue. I ----

::--^ 
Ac.cordingly, the insrant writ petition stands allowed inravour ot the assessee so' far as the issue of jurisdiction isconcerned. As a conseqr.rl": the impugned notice under challengeunder Sections 148-A and t+S st nai set aside/quashed. Theconsequenrial orders, if any, also stand set aside/qu"rn"a i, similartenns as have been-passed by this High Court in the .rr. ofKankanala Ravin&a neaay (l supra). Th.'re shall be no order as rocosts."

15' I'he impugned proceedings under Sections 14gA and 1.4g ofthe Act

assailed in these writ petitions arc s.:,t aside. T.he consequentiar orders, if any,

also stand set aside on similar reffns as held in the case of Kankanara

Ravindra Reddy (supra). The revenue is also granted liberty in the samc

teffns as at para 18 of the above quoted orders.

16 Accordingll', rhe \X/rit petitions are <J.isposed of. No order as ro costs.

Miscellaneous applicadons pcndin g, if any,shall stand closed.

/
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6. 1, Hyderabad lncome

7.

8.
Bhawan, Opp. LB Stadium, Basheer Bagh,

Hyderabad
Telangana-

Central
Aaykar
500004

9. The Assistant Commissioner of lncome Tax Officer, Circle 9(1), Hyderabad,
l.T.Towers,,AC Guards, Masab Tank, Hyderabad : 500 004, Telangana.

10.The Principal Comrnissioner of lncome Tax Il, Hyderabad, lncome Tax
Towers, A.C. Guards, Hyderabad-500004

11.The Principal Commissioner of lncome Tax-4, Hyderabad, lncome Tax
Towers, AC Guards, Masab Tank, Hyderabad - 50-0 004, Telangana.

12.The Chief Commissioner of lncome Tax, lntemational Taxation (SZ),
Bengaluru, Karnataka.

13.The-Commissioner of lncome Tax Circle 6(1) lT Tower, AC Guards Masab
Tank, Hyderabad TelanEana-500004.

14.The Commissioner of lncome tax (Appeals), National Faceless Appeal Centre. (NFAC), C-Block, 4th Floor, S P M Civic Centre, New Delhi - 110001.
15.The Commissioner of lncome Tax, Appeal, ADDL/JCIT (A)-10, Mumbai.
16.The Deputy Commissioner of lncome Tax, Circle- 8(1), Hyderabad Signature

Towers Telangana
17.The Assistant Commissioner of lncome Tax, Central Circle - 3(1), Hyderabad

Aayakar Bhavan, Opp. LB Stadium Basheerbagh, Hyderabad, Telangana -
500004

18.The Assessment Unit, lncome Tax Department, National e-Assessment
Center, New Delhi, Room No. 401 , 2nd Floor, E-Ramp, Jawaharlal Nehru

., 
e. ?lT 

iffilis:'it 
P,fll3i;# i333;r*".t centre, centrar Board of Direct raxes

Central Secretariat, North Block, New Delhi - 110001
20.The DC/ACIT Circle - 5(1), Hyderabad, lT Tower, AC Guards, Masab Tank,

Hyderabad, Telangana-500004
21.The lncome Tax Officer, Ward - 15(1), lT Towers, AC Guards, Masab Tank,

Hyderabad, Telangana-500004.
22.The lncome Tax Officer, Ward 9(1), Hyderabadl I T Tower, AC Guards,

Masab Tank, Hyderabad, Telangana, 500004
23.The Assessing Officer, WARD 11 (1), Hyderabad.
24.The lncome Tax Officer, Ward - 1, lncome Tax Office, DEO Office Road,

Mahabubnagar - 509001, T.S.
25.The lncome Tax Officer Circle - 8(1), Hyderabad Signature Towers, Kondapur

Hyderabad- 500084
26.The lncome Tax Officer, Ward-1, SuryapeU Suryapet-lncome Tax Office,

Krishna Nagar Colony, Suryapet-50821 3-Telangana.
27.lncome Tax Officer, Ward-1, Kothagudem lncome Tax Office, 6-12-38,

Ganesh Temple, Main Road, Kothagudem, Andhra Pradesh - 507101
28.The lncome Tax Officer, Ward-1, Aayakar Bhavan, 6-2-15613, Subhash

Nagar, Nizamabad-503 002.
29.The lncome Tax Officer Ward 13(3), Hyderabad, Aaykar Bhawan, OPP. LB

Stadium, Basheer Bagh, Hyderabad, Telangana-500004.
30.The lncome Tax Officer, Ward- 13(1), Hyderabad, Aaykar Bhawan, Opp. L.B.

Stadium, Basheerbagh, Hyderabad - 500004, TS.
31.The lncome Tax Officer, Ward - 7(1), Signature Towers, Serilingampally (M),

Hyderabad-500 084.
32.The lncome tax officer, Ward 14(1),Hyderabad/ I T TOWER, AC Guards,

Masab Tank, Hyderabad-500004, Telangana
33.The lncome Tax OfJicer, Ward 10(1), Hyderabad, 10-2-3, l.T.Towers, AC

Guards, Masab Tank, Hyderabad - 500 004, Telangana.
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34.

35.

36

37.
38
39.
40.
41.One CC to
42.One CC to
43.One CC to
44.One CC to
45.One CC to
46.One CC to
47 .One CC to
48.One CC to
49.One CC to
50.One CC to
51.One CC to
52.One CC to
53.One CC to
54.One CC to
55.One CC to
56.One CC to
57.One CC to

SRI
SRI
SRI
SRI
SRI
SRI DUNDU MANMOHAN Advocate
SRI P.RAMA SHARANA
SRI A.V.RAGHU RAM, Advocate
SRI PATURI RAMA KRISHNA,
Ms. AWAGARI JAYASHREE, Advocate
Ms. SNEHA ASTHANA, Advocate
Ms,
SRI

loPUCl

[oPUC]

IoPUCI
Ms. J.SUNITHA, Sr. SC FOR lT LOI'_U_C]_ ---. .--
SRI N.PRAVEEN REDDY, Sr. SC FOR lT [OPUC]
SRI K.SUDHAKAR REDDY, Sr:. SC FOR lT IOPUC]
SRI VIJHAY K.PUNNA, Sr. SC FOR lT IOPUC]

58. One CC to Ms. BOKARO SAPNA REDDY, Sr. SC FOR lT [OPUC]
59. One CC to Ms. B.KAVITHA YADAV, CENTRAL GOW. COUNSEL tOfUCI _ _
OO.ONE CC tOSRt N.BHUJANGA RAO, DEPUry SOLICITOR GENERAL OF

tNDlA, High court for the State of Telangana at Hyderabad [oPUC] '

61.Two CD Copies
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HIGH COURT

DATEDi 3111212025

COMMON ORDER

1? ri8 ZW

'i. *'\(OAs..-^,-if1o

(\r,

o
!.9/.

4/

*

WP.Nos.37471, 37574, 37647 , 37707 , 3780 ,37997,
38380, 38402, 38404, 38405, 38415, 38417, 38470,
38491, 38537, 38559,38572, 38579, 38609, 38694,
38790, 38817, 38960, 39006, 39062, 39093,39122,
39668, 39669, 39796, 3981 2,39818, 39826, 39873,
39876, 39877,39878, 39904, 39905, 39906, 39928,
39967 and 40005 of 2025

DISPOSING OF ALL THE WRIT PETITIONS,

WITHOUT COSTS
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